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ORIGIONAL APPLICATION NO.: 34/6‘ N
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% REVIEW APPLICATION NO (0.AsND, .
"7 .-t CONT. PETITION NO. (oA, ND.
L,/ =T . : )
" =7 - : )
o &N D - '${ WO APPLICANT(S)
: ~ {

v VERSUS

o). v

RESPONDENT(S )

Advocate for the

! oty .;/ Appli-ant.
.,
. ‘ 7 *
| Mer, S. /4&& %, C(}\Q\/L Advocates for the
' ! Respondants
1 [
) T 1
| Office Nota b : Court drders
! P o :
-1

this appiication I8 in
form and within time
& F. of Rs. 50/-
.t ™ deposited vide
T (PO/BD NoSRIAFRF Y
Dated {33 7.5 »

~ /gwwb

S by

e A M2l

1
{9.3,95

' Mr, S..: Roy for the applicant.
tAgartala.

The grievance relates to illegal _ .
deduction of an amcunt of B, 5453/-%
from the applicant allegedly wir

,

I |
v the basis of erroneous view taken

: by_the“réspondent&m Prima facie- -
' case disclosed, Application is
?admitted. Issue notice to the
;respondentsg Eight weeks for

, written statement. Adjourned to’
5855.95. Liberiy to the applicant

\ to apply for early hearing there-
:aftérn .
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~ for orders
. Adjourned/to 10-~7-95,! Liberty

0 flle written statement !

Vice~Chairman

Member

I g
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“'ﬂr.52Roy for the appjicart.
M, S.AlL, Sr.C.C.S5.C. for the respon=
iden’cs. Mr.Ali prays for further six
rweeks for written statement. 0Q.A,

te be listed for hearing on 3:9-95
imdth liberty to respondents to file
'written statement in the wmeantime. if

e

Vice=Chairman

b

Member

Vice—Chairman
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27.3.96 - Seen letter dated 18.3.96 sub———
::mitted by the counsel ofi the appli-
§2cant seeking for adjournment of the
i hearing to 2.5.1996. Prayer allowed.
. ) : Hearing adjournel to 2.5.96.
’ \'b/\rx,/-’l* . R
-~ L /J/\? i ’-‘
» ] . 1 N
v ”f&w SRR ,
— . !
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Q/LV ] )
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EfréD ’ 4:9~::h 2.5.96 i Mr S. A11,Sr C.G.S.C for the respon-
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A Ko o AP '33/}j ! : dents. '
er ' ! E '2 ' List for hearlng on 12.6.96.
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3.11.95, Advocate of the applicant who is
. from - Tripura seeks  adjournment

through .another advocate. Adjourried
\to 15.12.95.
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0-h 24/ ‘7 S ‘ | "",t

.

TEWERR I8 W WA W T T VELM T8 -8 4T ¥ AT T B - 52 4

COURT 'S (RLER

L e R I R e T L R o emper—

Mr. P.C. Das for the applicant.

Mr: M.R.Pathak for Mr. B.P.Kataki Standing
Counsel for the Govt. of Tripura.

Mr. G.Sarma, Addl. C.G.S.C. for the
respondent No. 1.

Mr. Pathak mentioned that Mr. S.Roy counsel
for the applicant from Agartala is unable

to ‘appear today. He seeks adjournment to
12.7.96. - .

Py
Mr. G.Sarma, Addl.C.G.S.C. has submitted
written statement « in—ald—the—F—caseg. Copy
of the same be to the counsel of

the opposite parties. Hearing adjourned to
12.7.96.

. .

Mémber (J) . Meﬁber (a)

Mr. S.Roy for the applicant.
Leave note of Mr. S.Ali,Sr.C.G.S.C.
Mr. G.Sarma, Addl. C.G.S.C. and Mr.

M.R. Pathak are present for the respondents.

Mr. S.Roy counsel for the applicant
submits that he has received the copy of
written statement today and he has to submit

rejoinder. He seeks time for the same.

List for heaing on 28.8.96. Applicant

may file rejoinder if necessary with copy to
A7

" Member
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0.A. No. 34/95

28.8.96
( rmninme o
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Mr. G.Sarma, Addl.C.G.S.C. pregg;t.
Written statement has been submitted.

List for hedring on 25.9.96.

Me G.Sarma for the respondents.
Mr D.K.Saikia for Mr B.P.Kataki.

List for hearing on 12.11.96.

W Melé(r

TR 2 o o=t 1201196 Mr S.Ali,Sr.C.G.s.C and Mr M.R.
T L: pathak for the respondents.
) T List for hearing on 11.12:96. !
oy 2 —
¢
é‘qﬂ/ \
Member
if/
1247 |
: 3-4-97 Mr.S,Roy learned counsel for the
) : - “bé& | ‘applicant % and Mr.S5.91i, 5r.C.GeSeCw ~
5\‘ﬁvm Lrm N

Member

for the respondents are present.
List for hearing gnf26-5-97.(

L

Vice-Chairman
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26.5.97 Mr S.Ali, learned Sr. C.G.S. CQ i'submits
that the case relates ta. Trlpura and it w1ll
'be convenient if the case| is taken up at
Agartala. Let the case be heard at Agartalaz

AR
p‘jfgz“ﬂ‘/"‘z"/w_ whenever we sit there. T}?e next ‘date’ of

hearing will be notified late'lr.‘

e o éQ/ o ' b

| Vice-Chairman
nkm |
| .
3.9.97 et this case be listed i;1Eo:r: hearing

at Agartala. Date will be not:'lified later on.

I ‘
ék RS Vo
Mentber . Vice=Chairman
|

28638 j | .
: A .
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e ke s Llones Vs 29mE=98 ‘Case is fixed for hearing. Office

7 Y. to intimate the counsel for the applicant.
List it on 30=7-98 for hearinge -

Member Vice-Chairman

|
|
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On the prayer of Mr B.P.

m A Q.%% | R ’ Kataky, learned Goverrl’tment “Advocate,
)\» N:), . Tripura, this case is adjourned till

e : . . ka |

L ? '\A . 14.8.98. |
50% S . é@/ | %
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. . Order of ‘the Tribunal
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¢ Date
K ¢ D |
a;{g /A4 L 15.9.98 There 1is no representation
: on behalf of the applicant.
It is informed that the counsel
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of the applicant is from. Agartala.

Mr. S.Ali, learned sr.C.G.S.C.,
Mr. G.Sarma, learned Addl. C.G.S.C.
Mr. B.P.Kataki, G.A., Tripura
aﬁd Mr. M.R. Pathak are present.
For the ends of justice the

case is adjourned till 30.10.98.
" List on 30.10.98.

Member Vice-Chai

Learned counsel for

‘the

respondent Nos.2 and 3, State of Tripura

submits that the respondents h

ave

already granted relief to the- appllcant.

The applicant is not present. Mr S. A
C.G.S.C. and Mr G.
c.G.S.C.

learned Sr.
learned Addl.

instructions. However,

have no

submitted by the learned counsel for
respondent Nos.2 and 3, the applicat
has become infructuous. Accordingly

application is dismissed as infructuo
if it transpires t

However, later on,

j the applieant has not been given

:relief as submitted by the counsel

the applic
of t

respondent Nos.2 and 3,

it to the notice

méy bring

Tribunal.

bo

Memﬁer

111

Sarma,

submit that they

as
the
ion
the
us.
hat
the
for

ant

e

his
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; FORNe 1
; ( See Rule 4 )
f
f APPLICATION UNDER SECTION 19 OF THE ADMINISERATIVE
3 'TRIBUNAL ACT, 1985
i ' B
g Title of the Case : JAI PRAKASH GUPTA Vs,
; | UNION OF . INDIA &.OTHERS.
‘%
! INDEX
r si, Description of ‘ Padie No.
1 Noo documents relied
; e L ZUPODe L e e e e e =
4 1. Application o / &‘ 29
§ 2, Annexures = 1, 2, 2, 4,5, 6, 7, 8,
: 9, 10, 11, 12, 13A, 13B,
! 14, 14A, 15 & 16.
i e e e ———

l Signatuii/gg/xhé applicant

For use in Tribunal's Office.

Date of filing
or
Date of Receipt by post

Registration

‘“"’9\ C X . .
S - Signature
@9, LY S .
- - For REGISTRAR.-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' GAUHATI BRAMCH : GAUHATI

Shri Jai Prakash Gupta . . . . . & Applicant

AND
1., Union of India, represented by the =
Secretary, Ministry of Personnel,
Public @rievances and Pension,
(Department of Personnel and Training)
Government of India, New Delhi ;

2, The State of Tripura, represented by the=-
Chief Secretary to the Government of Tripura,
Agartala ; ' '

3. The Accountant General,
Tripura, Agartala
e e e 8 Respondents.

1, Particulars of the applicant :

I) Name of Applicant = Sri Jai Prakash Gupta, §
II) Name of father = Sri Lakshmi Narayan Gupta,
III) Age of Applicant - 58 years,

IV) Designation and
particulars of Office
(Name & Station) in
which emplcyed or was
last employed before
Ceasing to be in

State Election
Commissioner, Tripura,
Agartala, :

service

State Election
Commissioner,Tripura,
Agartala,

V) Office Address

Contd. . .p/2
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VI) Address for service
of Notices (as stated
above)

- C 2/10, Gandhighat,

P.C. Agartala,PIN=799001,
P.S. West Agartala,
Dist.~ West Tripura,

2. DParticulars of the Respondents 3

I) Name of the
- Respondents : (a)

(b)
(c)

II) Name of father:
I1II) Age of Respondents:

IV) Designation and
~ particulars of
Office (name and
station) in which
| employed.

se

V) Office Address :(a)

(b)

(c)

VI) Addfess for service
of Notices

Union of India

State of Tripura

The Accountant General,
Tripura, Agartala.
Does not arise.

Does not arise.

Does not arise,

Union of India=-
‘represented by the -
Secretary, Ministry of
Personnel, Public
Grievance and Pension
(Department of Personnel
& Training).
The State of Tripurae-
represented by the =
Chief Secretary, Govt,
of Tripura, Agartalas

The Accountant General,
Tripura, Agartala,

As above,

Contd, ., .P/3



Ooawshati Benlh
IO ST e Ty

3. Particulars of the order
against which the application .
is made : The application is
made against the
followings

The Pay Slip issued by the Deputy Secretary to
the Government of Iripura,'Finance\Department, Establishe
ment Branch, in favour of the applicant vide No,F.9(1)(3)
Fin(E)/88 dated 10.2,94 in supersession of pay slips
issued earlier. In the impugned Pay Slip the personal
.pay allowed to the applicant with effect from 5,12,90
and 5,12,92 in the senior. time scale of IAS and with
effect from 1;1.93 in the Junior Administrative Grade,
to protect his substantive pay in the State Civil Service
has been illegally reduced and the pay of the applicant
in the Junior Administrative Grade (Rs.3950=5000/=)
wrongly fixed at Rs,5,000/- with effect from 1.l1,1993
(copy of the-impugned pay slip is.placed at Annexure-l13),

4, Subject in brief :-

Oh promotion of the applicant from Tripuraa
Civil Service Grade-I to IAs; his pay was fixed in
terms of letter No.ll030/25/87-AIS(II) dated 21.1.88
(Annexure-4) issued by the Respondent No.l, at the
maximum of the senior time scale of IAS, i.e.,at Rs,4700/
and ﬁhe difference between the maximum of the senior
time scale of IAS and his substantive pay in the State
Civil Service, viz, Rs.650/~ allowed as persdnal pay
vide pay slip mo.P.g(l)(s)-Fin(E)/88 dated 21,9,92
(Annexure=3)., In terms of the said letter of Govt, of

Contd, . . ,P/4
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India (Annexure-4) the personal pay was to be

absorbed in future inctements/increases of pay.

An increment was received by the applicant in

the State Civil Service with effect from‘l.ll.89

before his confirmation in the IAS and his personal
pay was raised from Rs,650/- to Rs,800/- vide pay
slip No.Fe9(l)(3)=Fin(E)/88 dated 15,11,89 (Annexure-T7)

while his pay remained Rs,4,700/=,

On completion of 2 years of service in
the IAS, one stagnation increment of Rs.125/~ in
the form of personal pay was granted to the applicant
with effect from 5,12,90 by pay slip No,Fe9(1)(3)-
Fin(E)/88 dated 30.8,91 (Annexure-8) in terms of -
Govt, of India letter No.20011/5/90/AIS(II) dated
the 4tthune, 1991 (Annexure-$) in addition to the
personal pay of Rs,800/- granted to him to protect
his substantive pay in the State Civil Service. One
more stagnation increment was allowed to the applicant
with effect from 5,12.92 on completion of another
2 years of service in the IAS vide pay slip No.Fe9(1)(3)~
Fin(E)/88 dated 23,3.93 (Annexure=10) raising the
amount of stagnaticn increment from Rs,125/- to Rs,250/-
This was allowed in addition to the personal pay of

Rs,800/~ as follows:=

Pay s o o o o o Rs.4’700/"'
Persongl Pay e « &« Rss 800/=
Personal Pay e » o BRs. 250/=( for '
: _ stagnation)
Rs¢H, 150/ = T

Contd. . P/ 5
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But suddenly a fresh pay slip was issued on
10,2.94 (Annexure~13) illegally reducing the personal .
pay of the applicant to Rs.675/- with effect from
5.12,90 to Rs,550/~ with effect from 5.12,92 and
to Rs,500/- with effect»from 1,1.93 regardless of
the fact that a case (No,0A/125 of 1993) was pending
before the Hon'ble Gauhati Central Administrative
Tribunal regarding computation of the said personal
pay of Rs.80C/=- for retirement benefits. A recovery
of Rs,6,468/= was also effected from the applicant's
salary following the arbiitrary re-fixation of pay as

aforesaid,

1)

Moreever; fixation of pay of the applicant
at Rs,5,000/= with effect from 1.1.93 by the impugned
pay slip (Amnexure-13) following his appointment to
the Junior Administrative Grade was illegal and

arbitrary,

5, Jurisdiction of the Tribunal :

The Applicant declares that the subject
matter of the petition and provisions of
rules against which he wants redressal is

within the jurisdiction of the Trihunal,

6. Limitation :
The applicant further declares that the
application is within the limitation pres-
cribed in Sec, 21 of the Administrative

Tribunal Act, 1985,

Te Facts of the case :

I) That the applicant is a citizen of India,

Contd. . . .P/6
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II) That the applicant was appointed to the

Tripura Civil Service Gr. I on ad=hoc basis

vide Notification No,F.,10(13)=GA/79 dated
25,11,80 issued by Respondent No,2, Subse-
quently his appointment to the Tripura Civil
Service Gr.I was made on substantive basis

vide Notification No,F,2(6)~GA/78 dated

7.11.85. The pay of the applicant in the

Grade-I of the State Civil Service was Rs.5,200/-
‘on 1,1,88 in the scale of Rs,3600-5800/- as
indicated in the pay slip No.F.9(1)(3)-Fin(E)/88
dated 21.9,92, The date of next increment was
1.11,88 when his pay in the State Civil Service
was raised to Rs,5350/=. |

(Copies of the aforesaid Notification dated
25,11.,80 and 7.11,85 and pay slip dated
21,9.92 are annexed hereto and marked
Annexures 1, 2 & 3 respectively, ) |

III) That the applicant was given officiating
appgintment to IAS vide Notification No,
F.2(2)~GA/87 dated 13.5.88 issued by the
Respondent No.2. His pay was fixed at Rs,4,700/-
I.e, at the maximum of the senior time scale
of IAS (Rs.3200-4700/-) with effect from
13,5.88 and a personal pay of Rs,500/- allowed
to protect his substantive pay in State Civil
Service as indicated in the pay gip at Anne=-
xure~3, in terms of letter No,1l030/25/87-
AIS(II) dated 21,1,88 issued by Respondent
No.l. Following grant of an increment in his
pay in the State Civil Service with effect

 from 1,11,88 the personal pay allowed to him
was raised from Rs.500/~- to Rs,650/= as shown
in Annexure=3, his pay remaining fixed at
Rs.4,700/~-,

(A copy of letter No,11030/25/87-AIS(II) dated
21,1.,88 is annexed hereto and marked Annexure-4),

Contd. . P/7
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IV) That the applicant was promoted to IAS vide

Notification Nc,14015/31/87-AIS.I dated

5.12,88 issued by Respondent No,l. His pay
however remained the same as shown in Anne-
xure=3, as admissible with effect from 1,11,88,
He was confirmed in the IAS with effect from
5.12,89 vide Notification No,14013/8/90~AIS(IIX)
dated 10,1.91 issued by Respondent No.l,

(Copies of Notification dated 5,12,88 and

" 10,1.91 are annexed hereto and marked

Annexure~ 5 & 6), )
That due to an increment, the substzntive pay

of the applicant in the State Civil Service
was raised to Rs,5500/- with effect from 1,11,89,
prior to his confirmatioh in the IAS, Following
.this increment, the personal pay allowed to the

applicant was also raised from Rs,650/- o

Rs. 800/~ with effect from 1.11,89, his pay

~remaining fixed at Rs,4700/-, as shown inp the

VvI)

pay slip issued by BRespondent No.2 vide No,
Fo9(1)(3)~Fin(E)/88 dated 15,11,89,
(A copy of the pay slip dated 15,11.89 is
annexed hereto and marked Annexure-~ 7),
That on completion of 2 years of service by
the applicant in the IAS an ad-hoc increment
of Rs,125/~ was allowed to him for stagnation
in the form of Personal Pay with effect from
5,12,90 vide pay slip No.F.9(l)(3)-Fin(E)/88
dated 30.8,91 issued by the Respondent No,2
in terms of letter No,20011/5/90/AIS(II)
dated the 4th June, 1991 (issued by Respon-
dent Noﬂl))in addition to the petsonal pay

Contd . , P/8
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VII)

VIII)

of Rs.800/~ granted to the applicant to
protect his substantive pay in the State
Civil Service.
(Copies of the pay slip dated 30.8.91 and
Govt. of India letter dated 4.6.91 are
annexed herewo and marked Annexures 8 & 9).
That on the completion of another 2 years of
service in the IAS, the applicant was allowed
one more (ad-hoc¢) increment and the personal
pay allowed to him on account of stagnation
was raised from Rs.l125/- to Rs.250/=~ vide
pay slip No.F.9(L)(3)~Fin(E)/88 dated 23.3.93.
This was given in addition to the personal
pay of Rs,800/- allowed to the applicant to
protect his substantive pay in the State Civil

Service,

~ (Copy of pay slip dated 23,3.93 is annexed

hereto and marked Annexures=l0),

That the applicant was appointed to Junior
Administrative Grade with effect from 1,1,93,
vide Notification No.F.10(2)~GA/76 dated
14,7,93 issued by Respondént No.2, His pay
was accordingly fixed at Rs,4700/-~ in the
scale (of Rs,3950~125-4700~125-5000/~) and
he was allowed Rs,800/~ as personal pay to
protect his substantive pay in the Sﬂate
Civil Service and another personal pay of
Rs.250/= for stagnation vide pay slip No,

F.0(1)(3)~Fin(E)/88 dated 16.8.93 issued By
Contd. « . ¢P/ 9



e i L =

et e w L

s i - . S

G 4 Sn - 4y e, samt < " e

% R “ 2 Tsunal | -
}/ - imw BRg ’ =3 ( 9

’ P'«.?AR" ]
)
X
ool Boach
‘ © o PR3 . _ . ,
e e e Respondent No.2, In other words, his pay

and éllowances remained the same as he

was drawing before his appointment to Junior
Administrative Grade,

(Copies of Notification dated 14,7.93 and

pay slip dated 16.,8.93 are anhexed hexto
and marked Annexure 11 and 12 respectively).

IX) That the letter No, 20011/5/90/AIS(II)
dated 4,6.91 (Annexure-9) issued by the
Respondent No,l clearly indicated +that
the ad-hoc increment was granted as per
the recommendation of the 4th Pay Commission
to employees stagnating at the maximum of
their scale of pay and that it was not to
be taken into account for the purpose of
fixation of pay on promotion, According to-
the para 2 of the said letter it was left
to the.discretion of the State Governments
to consider the desirability of taking these
(adahoc) stagnation increments into accout
for the purpose of calculatioq of DA, House
Rent Allowance, etc, in respect of the meme
bers of All India Services under them, The
note below Rule 5A of IAS Pay Rules, 1954
provides that the stagnation increment shall
.be in the nature 6f personal pay and shall
not be taken into account for the purpose of -
fixation of pay on promotion to higher post.

COntd ¢ o o P/ lo
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XI)

That is to say, the stagnation increment
was to be ignored at the time of fixation

pay on promotion,

That in the subject of the Govt, of India
letter et Annexure-9, stagnation increment
has beén appropriately described as Ad=hoc
increment and therefore, it should not be
confused with an 'increment! in the ordinary
sense of the:term. A normal‘increment fully
integrates into the basic pay of an Officer,
In fact the increment granted under Annexure-9
was to be in the form of 'Personal Pay' and
was to be ignored at the time of promotion
of the officer to a higher grade and was to

be adjusted against future increment,

That frem the above, it would be clear that
the ad=hoc increment allowed to stagnating
officers in terms of the letter at Annexure=9
issued by the Respondeﬁt No.,l,was hct tan
increment/increase in the Pay' against which
the personal pay granted to the applicant

for protection of his substantive pay in

thé State Civil Service was to be adjusted

in terms of Govt. of India letter at Annexure~4,
It was a mere ad~hoc increase given in the
form of personal pay which was to be ignored
at the time of fixation of pay on promotion
to higher grade. Respondent No.2,therefore,

rightly, after judicious application of mind

Contdse...P/11
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XII)

allowed the (ad=hoc) stagnation increment of Bs.125/-
in the pay slip at Annexure=8 in the form of
personal pay in addition to the personal pa?

of R.800/= granted to the applicant to protect

his substantive pay in the State Civil Service,
Similarly the Respondent No,2 allowed one more
(ad-hoc) stagnation increment to the applicant

on completion of another 2 yearé-of service in

the IAS, w.e.f. 5,12,92, vide’pay'slip at Annexuree-
10 increasing his personal pay on account of |
stagnation from ks, 125/~ to k,250/-. This was
allowed over and above the personal éay of Pse 800/ =
granted to the applicant to protect his substan-

tive pay in the State Civil Service for reasons

stated above,

That on appointment of the applicant to the

junior Administrative Grade w.e.,f. 1.1,93 the
pay of the applicant was rightly fixed at Rs.4,700/-
in accordance with Sub=Rule 68 of the Rule 4 of
TAS (Pay) Rules, 1954 which inter alia provides
that the pay of a member of the service of the
Senior Time Scale, shall on appointment to the
Junior Administrative Grade be fixed at the stage
which is equal to his pay in the senior time scalé.
Since the pay of the applicant in the Senior -

Time Scale was &.4,700/- and fse 4,700/~ was a

stage in the Junior Administrativevérade (m.égso-

125-4700=150~500/~) his pay was correctly fixed

Contd....P/12,
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at k.4,700/~ by Respondent No.2 by pay slip

at Annexure=-12,

That'fhe Respondent No,2 issued the impugned

pay slip vide No,F.9(l)(3)»Fin(E)/88'dated ‘
10.2.94 in supersession of pay slips at Annexure
8,10 & 12 directing recovery of over six thousand
rupees from the salary of the appligant, This was
like a bolt from thé blue as because it was not
only a matter of recovery of alleged over-payment,
this was to cause considerable reduction in the
pensionary benefits of the applicant.The appli=-
cant had already filed a case before the Gauhati
CAT being 0A/125/93 {(which was pending for hearing
when the impugned pay slip was issued) claiming
that the personal pay of &,800/~ granted to the
abplicant to protect his substantive pay in the
State Civil Serxvice should be taken into account
for calculation of his pension etc. Copies of pay
slips at Annexures 8 and 10 were made Annexures
in that case (0A/125/923) also which formed the
basis of the applicant's case. Respondent No.2
vias also a party te that case but had preferred
not to file any written statement before the
Hon'ble CAT, Even the Counsel appearing on behalf
of the State (Respondent No,2) did not raise any
objection as té the correctness of the pay and
personal pay on the basis of which the application

was made., But unfortunately Respondent No.2

Contd,..P/13,
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unilateraly ordered reducticn of the personal
pay of the applicant to the extent of the afore-
said (ad~hoc5étagnation increments through the
impugned pay slip quite arbitratily and ille=-
gally without application of mind. There was
absolutely no cause for issue of such a pay
slip. Respondent No.l had opposed the applica=-
tion before the honourable Tribunal on other
grounds but had never questioned the correctness
of the pay and personal pay allowed to the
applicant as per the pay slips filed by %h& him

 in support of his claim,

( Copy of pay slip dated 10.2.94 is

annexed hereto and marked Annexure-13),

XIII A) That following issue of notification No,20011/
2/93-AIS(II)A dated 6,5,94 by Respondent No,l
{published in Gazette of India on 9.5.94) which
permitted fixation of pay of promoted officers
in senior scale of IAS (comprising senior time
scale, Junior Administrative Grade and Selec-
tion CGrade of IAS) depending upon the pay drawn
by the promoted officer in the State Civil Ser-
vi@b irrespective of his seniority, the Respon=-
dent No. 2 has issued pay slip No.F.9(1)(3)-Fin(E)/88
dated 15.2,95 in favour of the applicant fixing

his pay at Rs.5500/- with effect from 9,5.04, But
payment of stagnation increment of Rs,250/- has
still not been allowed. |

Contd. . P/ 14
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(A copy each of the Govt, of India Notifi-

cation dated 6,5.94 and the pay slip dated 15.2,95
issued by the Govt. of Tripura are annexed heretc
and marked Annexure-l3A and 13B respectively.,)

XIV) That the applicant made a representation on

11,7.94 before the Respondent No.,2 against

the

impugned pay slip dated 10.2.94 on the ground

that reduction of the personal pay of Rs,800/-

granted to the applicant for protection of

his

substantive pay in the State Civil Service,

to the extent of the personal pay granted for

stagnation was not correct as the stagnation
4

increment was not added to the (basic) pay but

was

provided as personal pay which was,not to

be taken into account for fixation of pay on

promotion to higher grade, It was also pointed

. out

in the representation that a case was pending

before the Hon'ble Gauhati CAT for taking into

. account the personal pay (granted to the Appli-

cant to protect his substantive pay in the State

Civil Service) for bohputation of pension etc.

It was requested that the matter might be recon-

sidered., But as nothing was heard about this

representation, the applicant made another appli-

cation on 841495 to Respondent No.2, requesting

for an early cancellation of the impugned pay

slip (Annexed-13) and refund of Rs,6,468/- ille=

gally deducted from the salary of the applicant

following issue of the impugned pay slip. In

reply to the same the Respondent No,2 has intimated

Contdo . . JP/ 15

¥



petrnd ﬁé%nﬂnistrmive Tresunal -)
LA 2 ) o {31 ! | |
P IR IR L PAOCAL |

SMAR 1995 {15 )i \\\igi

Guwahati Bench

vide letter No.F.9(1)(3)=Fin(E)/88 dated
8.2,95 that the applicant's pay was refixed

(vide the pay slip at Annexure-13) in accor=
dance ‘with the clarification issued by the
Govt, of India in their letter No,2686/93-AIS(II)

dated 17.12,93 (copy not furnished). No clarifi-
cation regérding the points raised in the
applicant'sArepresentétion have been given

in this feply as to how such refixation, quite
contrary.to the Rules, could be done.

(A copy of tﬁe representation dated 8.1,95
annexéd hereto and marked Annexure-14 and

the reply furnished theretoc by Respondent
No.2 is annexed as Annexure =14A),

XV) That adjustment of the personal pay granted
to the applicant for protection of his subs-
tantive pay in the State Civil Service against
the (ad-hoc) increment granted for sfagnafion’

was totally unjustified.

The following hypothetical case would clarify

thé pesition : The applicaht had been allowed

personal pay of Rsl&OQ/» on 1,11,89 to protect

his substantive pay in the State Civil Service,

On 5,12,90 he was allowed (ad-hoc) stagnation

increment of §5,125/- and on 5,12,92 it was

raised to Rs.250/- due to another such increment,

But his personal pay of Rs,800/- wés reduced. by
Rs,.125/~ with effect from 5.12,90 and by Rs,250/-

with effect from 5,12,92 to Rs,675/- and)to Rs.550/~- -

Contd. . . P/ 16
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respectively by the impugned_pay slip. This\

caused serious monetory loss to the applicant.

VASsuming that .the applicant had got a premotion
on 1,7.93 to a higher gfade,'then the amount of
Rs.250/»{§§§i§} not have been taken into account
for'fixation‘gf pay in the higher gréde and left
out as personal pay to be adjusted against future
increments/increases in pay in accordance with
F.R,37. It is therefore quite clear that the
personélvpay granted to the applicant.to protect
his substantive pay in the State Civil’ Service
and that grantéd for stagnation stood on the
same. footing and the personal pay granted to the
applicant to protect his substantive pay in the
State Civil Service can not and should not have

been adjusted against anofher personal pay granted

as (admhoc) increment for stagnation which itself

was llanle to be adJusted against (fut ture); incre~

ments in the event of promotlon to higher grade

as aforesaid, The same amount cannot be adjusted

twice against future increments, Respondent No.2

‘had therefore allowed these (ad=hoc) stagnation
increments ( given as personal pay, rlghtly and

correctly,on application of judicious mind,in

the pay slips dated 30.8,91 (Anhexure=8), dated

23.3.93 (Annexure-10) and dated 16.8.93(Annexure~l2)

Over and above the personal pay of Rs.8oo/m

granted
for’ protection of the substantlve pa

Yy of the applicans

Contd, . .p/ 17
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in the State Civil Service. But there was no
justification what-so~over for'ordering adjust-
ment of the personal pay granted for protection
of substantive pay against personal pay for
stagnation with effect from 5.12,90, 5.12.92 and
141493 as was ordered illegally and with retros-
pective effect vide pay slip dated 10.2.94 Anne-
xure-13) which was issued in supersession of the

earlier issued pay slips,

That there was no application of mind while issuring
the impugned pay slip dated 10.2.94 (Annexure-13)

is clearly evident from the fact that pay of the
applicant on his appointment to Junior Adminis-
trative Gr de was fixed at Rs.5,000/- with effect
from 1.1.93 by this (impugned) pay slip, As pointed

~out in para 7(XII) above, pay on promotion to Junior

Administrative Grade was to be fixed in accordance
with the Sub-Rule 6B of Rule 4 of the IAS pay .Rules,
1954 which inter alia lays down that it should be
fixed at the stage which is equal to his pay in

the senior time scale, So it was.to be fixed at.
Rs.4,700/=s And it was correctly fixed at Rs,4,700/ =
vide pay slip at Annexure-l2, But on what conside-
ration it was refixed at Rs,5,000/- with effect

from 1;1.93 ( by Annexure-13) is anybody's imagi-
nation, Such fixation ﬁas contrary to Sub-Rule 6B

of Rule 4 of the IAS Pay Rule, 1954, No clarifica-

- tion has been given in the reply to the applicant?!s

Contd. . gP/lS
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representation (Annexure-l4A) regarding these
points,€learly, therefore, ihe\;;efixation of

the pay of the applicant by the impugned pay

slip has been done without application of mind
though the responsibility of fixation of pay of
an officer like the applicant lies primarily upon

the Respcndent No,2.

That by wrong and illegal fixation of the appli-
cant's pay in Junior Administrative Grade at
Rs,5,000/~ instead of Rs.4,700/- with effect from
1.1.93 the Respondent No.,2 had further reduced the
pensionary benefits of the applicant prior to the
decision in Case No.A/125/93 (in which the Hon'ble
Gauhati CAT had kindly directed that the personal
pay granted to the applifant for protecting his
substative pay in the State Civil Service should
bé taken into account for calculation of his retire-
ment benefits), Respondent No.2 calculated the
applicant's pension etc, on the basis of his pay
of Rs,5,000/~ fixed by him by the impugned pay
slips In fact, the pay of the applicant fixed at
Rs.4,700/= in the Junior Administrative Grade (of
Rs.3950-5000/~) with effect from 1.1.93 by pay slip
Annexure=-l12, in accordance with Sub-Rule 6B of
Rule 4 o TIAS Pay Rules, 1954 was in order and
should not have been interferred with, In that
event the applicant would have been entitled to an
increment of Rs,150/- with effect from 1.1.94 rai-
sing his pay from Rs.4,7C0/~ to Rs.4,850/~ and
Contd. . . .P/19
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reducing the personal pay from Rs,800/- to
Rs.650/-. Since this was a regular increment

the personal pay was to be ‘adjusted against

the same in terms of Annexure-4 so that while

the pay should have increased from Rs,4,700/-

to Rs.4,850/-~ the personal pay -should have got
reduced from Rs,800/- to Rs,650/-. The pay of
Rs,4,850/«~ plus the personal pay of Rs.éSO/-
granted for stagnation, i.e, Rs.5,100/- should
have been the basis for 'calculation of pensionary
benefits to the applicant. Now the personal pay
1s also to be taken into aceount for calcula-
tion of pensionary benefits as per the decision
in Case No, 0A/125/93,

( A copy of the operating portion of the decision

of Hon'ble Gauhati CAT in Case No,0A/125/93 is
annexed hereto and marked Annexure-15),

That there was no Rule or Notification which
required or authorised taking into account of
the personal pay granted fér stagnation for
fixation of pay in the higher grade as on l.1.93,
But apparently the Respondent No,2 had quite
arbitrarily taken the gersonal pay for stagnaw-
tion into accountéf} and fixed the pay of the
applicant illegally at Rs,5,000/~ with effect
from 1.1.93 and calculated his retirement bene-

fits on the basis of Rs.5,000/=.

‘That the Respondent No,l has issued a Notifi-

cation vide No.20011/14/93/AIS(II)~A dated
6.7,9% by which the words' for the purpose of
Contd , . .pP/20
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fixation of pay on promotion to higher posts!
occuring in the note belo& Rule 5A of the IAS
(Pay) Rules, 1954 have been omitted with retros~
pective effect, i.e, with effect from 30.9,93.
Now, after issue of this Notification, the (ad-
hoc) stagnation increment qualifies to be taken
into account for fixation of pay in the higher
grade, on promotion, in respect of those officers
who were promoted on or after 30,9.93 but this
was not applicable to the applicant who had
moved to higher grade with effect from 1,1.93,
Moreover, it is worthwhile to note that the
stagnation increment continues to be in the form
of personal pay,

( A copy of the said Notification dated 6,7.94
is annexed and marked Annexure-l6),

That in the explanatory memorandum attached to
the said Notification, the following certifi=-
cate has been given :-

" It is certified that no member of IAS

is likely to be adversely affected by

this Notification being given retros-

pective effect," |
Thus it is clear that the object of this Notifi-
cation is to give benefit to officers and not to

take away, with retrospective effect, the bene~-

fits already enjcied by them,

Contd . . P/21
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That there is nothing in this notification
(Annekure«lé).which calls for reopening of
élready settled cases, speéifically cases

already settled before 30.9.93f The applicant
received upgradation in the IAS only once,

i.e., on 1,1,93 from senior time scale to

Junior Administrative Grade (before his re-~
tirement from service on 31.7.94.) His pay

was also rightly fixed at R$.4,7OQ/- in Junior
Administrative Grade by pay slip at Annexure=-12,
But by issuing the impugned pay slip (Annexure-l13)
Respondent No,2 has upset already settled
position without any just or reasonable cause,

The impugned pay slip (Annexure-=13) had been
issued by Respondent No,2 on 10.2.94, in super-
session of earlier pay slips long before the

issue of the Notification dated 6.7.94(Annexure~l16).
The said Notification covers promotion cases

that have taken plsce on or after 30.9.93, But

as the applicant had received upgradation on
1,1,93, this Notification was unapplicable and

of no consequence so far the case of the applicant

was concerned,

That the following table will show the relative
position_of the pay and personal pay allowed to
the applicant by Respondent No.2 through diffe-
rent pay slips but later oﬁ unsettled by the
impugned pay slip.

Contd., . .P/22
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vide the im

entltlement

y allowed to the applicant
pugned pay slip vis-a~vis his actual

Allowed b
(Annexure- 13)

y impugned pay slip

Actual entitlement

Pe  Total Re-

Effective Pay Personal Personal Total $ Pay P.P.
from pay to Pay for ? for or mar-
protect stagna- - protec~stag- ks
substan~ tion, { tion ofphation,
tive pay g subg=
in the tantive
State { pay in
Civil i S.C.S.
Q%f{&j\, Service - i
[ = :
¥
1, 11.83 4700/~ 800/~ - 5500/ = %4700/- 800/= -  5500/-(a)
5.12,90 4700/~ €75/~ 125/  55%00/= § 4700/= 800/~ 125/-5625/=(b)
5.12.92 4700/~ 550/-  250/- 5500/ §‘4700/- 800/~ 250/=5750/~(c)
11,93 5000/- 500/~ - ' 5500/~ | 4700/~ 800/ 250/-5750/-(a)
1.1.94 5000/~ 500/~ = 5500/-g 4850/~ 650/~ 250/-5750/~(e)
9.5.94 5500/~ 5500/ = i 5500/~ = 260/-5750/~(f)

Remarks ;e

(a)
(b)

(c)

(e)

No dispute,

The entitlement was duly allowed by pay
slip dated 30.3.91(Annexure-8) which wgs
superseded by the impugned pay slip,

The entitlement was duly allowed by pay
slip dated 23.3,93 (Annexure-l0) which was
superseded by the impugned pay slip,

The entitlement was duly allowed vide pay
slip dated 16,8.93 (Annexure-l2) which was
superseded by the impugned pay slip,

Due to increment in Junior Administrative
Grade. This incremen4 was not allowed by
the impugned pay slip at Annexure-13 (Para~7
of the application refers),

(xvII)

Contd. . .p/23
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Following the issue of Notification

- No. 20011/2/93-AIS(I1)A dated 6.5.94 by

Respondent No, 1 according £ to which
the pay of promoted officer was to be
fixed in Senior Time Scale/Junior Ad-
ministrative Gr de/Selectlon Grade of
IAS depending upon theoay drawn by him
in the State Civil Serv1ce irrespective
of his seniority,

8. Details of remidies exhausted

That the applifant made an application to

Respondent No,2 on 11.7.94 requesting for

reconsideration of the decision regarding
issue of the impugned Pay Sllp(Annexure~l3)
which was issued in supersession of correctly
issued pay slips (at Annexures 8, 10 and 12),
But as no reply to the Tepresentation was
received, he made on 8.1.95 another applica-
tion to Respondent No,2 copy of which has

been placed at Annexure~l14 praying for can-
cellation of the impugned pay slip by 31,1,95
and refund of Rs.6468/~ illegally recovered
from his salary following iﬁsue of the impugned
pay slip. But the reply giyen by Respondent
No.2 (vidé Annexure-14A) fails to clarify the
points raised in the représentation and simply
states that the pay was reflxed according to

the(fiarlflcatlon given Dby the Govt, of India,

Contd. . .p/24
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The applicant further declares that he did
not previously file any application before

any court in respect of the matter in the

present application and no such application

sult or writ is pending before any Bench of

the Tribunal or Court,

10. Relief sought :

In view of the facts mentioned in the foregoing
paragraphs, the applicant prays for the following
reliefs ;-

(2a) For an order cancelling/quashing the

- impugned pay slip NosFa9(1)(3)-Fin(E)/88
dated 10,2,.94 {Annexure~l3) which was issued
in'supersession of pay slips dated 30.3.91
(Annexure~8), 23,3.93 (Annexure-10) and
16.8,93 (Annexure-12),

(b) For an order declaring that the pay
slips issued earlier by Respondent No,?2
copies of which appear at Annexure«8, 10
and 12 were correctly issued and direct
the RGSpohdents not to interfere with
the same,

(¢} For an order directing the Respondent

No. 2 to grant an increment to the applicant
with effect from 1,1,94 raising his basic pay
from Rs.4700/~ to Rs,4850/- and corresponding-
ly reducing the personal pay of Rs. 800/~
(granted for protecting of his substantive

pay in the State Civil Service) to Rs,650/~,

(d) For an order directing that the retire-

ment benefits of the applicant should be cal-

culated on emoluments which should not be -
Contd . . . P/25
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less than Rs,5750/- (i.e. pay Rs,470C/-
Qo f*ti"h personal pay Rs,800/- and perscnal pay
e e foOR stagnation Rs.250/- prior to 1l.1.94

and pay Rs.4850/-, Personal Pay for pro-
tection of substantive pay in State Civil
Service Rs,050/~ and Personal Pay for
stagnation Rs.250/- after l.1,94 should
be taken 'into account for working out

10° months average pay ).

(e) For an order dirgcting the Respondents
not to apply the Notification issued by
Respondent No.l vide No,20011/14/93-AIS(II)-
A dated 6.7,94 in the case of the appli-
cant as he did not get any promotion on or
after 30,9,93,

(f) For an order directing the Respondent
No.2 to refund Rs,6468/~ which was ille~
gally recovered trom the salary of the
applicant consequent upon the issue of
the impugned pay slip (Annexure=13),

(g) other reliefs which the applicant is
entitled to under the Law and equity.

Interim order, if any, prayed for : Nil,

11, Particulars of Postal order in respect of
the application fee :

i)
ii)

iii)

iv)

12, List

Number of Indian Postant Ofder: 806526258

Name of issuing Post Office ¢ Agartala

' Secretariat,
Date of issue of the Posta
Order , : P 24,2,95
Post Office at which payable : Guwahati,

of enclosures :

Copy of Notification NoelQ(12)~GA/79 dated
25.11.80 issued by Respondent No.2 appointing
the applicant to Tripura Civil Service Grade-I
on ad~hcc basis, ‘
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2) Copy of Notification No.F.2(6)-GA/78 dated

3)

4)

6)

7)

8)

9)

7,11.85 issued by Respondent No,2 appoxntlng
the applicant to Tripura Civil Service Grade=-I
on substative bagis,

Copy of pay .slip issued by Respondent No, 2,
vide No.P.9(l)(3)~Fin(E‘/88 dated 21,9,92,

Copy of letter No, 110Q0/2%/87-AIS(II) dated
21,1,88 issued by Respondent No‘l ’ wQ;ch
Prov1des for the entltlement of the diffe-
rence between the maximum of Senior Time Scgle
of IAS and the substative pay in the State
Civil Service as personal pay.

Copy of Notification No, 14015/31/87.A1'1 dated
5.12,88 issued by Respondent No,l appointing
the applicant to IAS,

Copy of Notification No.14013/8/90~AIS(I1I)
dated 10.1.91 issued by Respondent No.l cone
Tirming the applicant in the IAS,

Copy of Pay Slip io. F,9(l)’3)- in(E)/88 dated
15.11.89 issued by Respondent No.2,

Copy of Pay Slip NooFa9 (1) (3)~Fin(E)/88 dated
3C48,91 issued by Respondent No,?2,

Copy of letter No, 20011/5/90/AIS(II) dated
4.6.91 issued by Respondent No, 1 providing
for ad~hoc stagnation increment,

10)Copy of Pay Slip No,F,© (1)(3)~Fin{E)/88 dated

11

12

23.3.93 issued by Respondent No,2 providing for
the 2nd stagnation increment,

)Copy of Notification No.Fe1l0(2)~GA/76 dated
14,7.93 issued by Respondent No,2- appointing
the applicant to Junior Administrative Grade,

JCopy of Pay Swi Slip No.F.9 (1)(3)-Fin(E)/88
dated 16,8.93 issued by Respondent No,2 fixing
the pay of the applicant in the Junior Adminise
trative Grade,

Contd . .
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13)

Copy of impugned Pay Slip No«Fa9(1)(3)=Fin(E)/88
dated 10.2,94 issued by Respondent No,2 in super-
session of earlier Pay Slips,

13A)A copy of Govt. of India Notification No.20011/2/93-

AIS(II)A dated 6,5,%4 authorising fixation of pay
of promoted officers in Senior Time Scale/Junior
Administrative Grade/Selection Grade of IAS depen=-
ding upen his pay in the State Civil Service irreg=-
pective of seniority,

13B)A copy of Pay Slip No.F.9(1)(3)=Fin(E)/88 dated |

14)

15.2,95 issued by Respendent No.2 in favour of the
applicant following issue of the Notification at
Annexure=-l13A,

Copy of application dated 8.1.,95 made by the
applicant to Respondent No.2 for early cancella-
tion of the impugned Pay Slip and refund of
Rs.06468/- 1llegally recovered from the applicants
salary following the issue of the impugned Pay
S-lip (Annexure~-13),

14A)Copy of letter No.Fe9(1)(3)=~Fin(E)/88 dated

159

16)

17)

18)

8.2,95 issued by Respondent No.2 in reply to the
applica=tion referred to in Annexure-l4,

A copy of the operative portion of the decision in
OA/125/93 passed by the Hon'ble Gauhati CAT,

Copy of Notification Nos20011/14/93-AIS (I1)-A
dated 6.7,94 issued by Respondent No,.l authorising
(wee.f. 30.9.93) taking into account of (ad-hoc
stagnation increment for fixation of pay, on
promotion, to higher grade.

Vokalatnama,

Postal Order No, 806526258 dated 24,2,85 for
Rs,50/-,

Contd. . .P/ 28
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I, Jai Prakash Gupta, S/O Shri Lakshmi
Nafayan Gupta, aged 58 years, retired from
Government service éé a member of the_IAs
(now re=employed as State Election Commin
ssioner) regident of C/2 10~Gandhighat,b
Agartéia, do hereby verlfy %hat the contents
of paragraphs 7(i) toﬂ7(v111), 7(xiii), 7(xiiiA),
-;:}7(xiv) and 7 (xix) afe true to my perédpal
knowledge, paragraphs 7(ix) to 7(xii), 7(xv)
to 7(xviii), 7(xx) and 7(xxi) are believed to
be true to 'Legal Advice!, rest of the foregoing
application are my humble‘sﬁbmission and prayer

and that I have not suppressed any material fact,

Dated %&1& W\K}ﬂd\ﬁ\, \Q

Place ; Agartala ~ Slgnffﬁgé/ﬁf/ihe Applicant.




ANNEXURE=- T

NO.F . 10(13) -GA/79 g
Government of Tripura
Appointment & Services Department

Dated,Agartala, the 25th November,1980.

In pursuance of Rule 30 of the Tripura Civil Services
Rules, 1967 and in terms of the Appointment & Services Department
with Notification No,F,.19(15)-GA/79 dated 6.10,1980, (Seventh
Amendment), read with Notification No.,F,19(13)=GA/79 dated
17,11,80 of Appointment & Services Department, the Governor,
with the concurrence of the Tripura Public Service Commission,
is pleased to appoint on proforma promotion basis under X
"next below" rule, the following confirmed TCS GR.II Officers
to TCS Gr.I (Selection Grade) in the scale of B, 1300-60-1600/- .
on ad-hoc basis for a period of 6(six) months with effect from
the 25th November,1980. They will continue in the ex-cadre post(s)/
deputation post(s) as they are holding now,

2, Certified that all the conditions of next below rule,
as laid down under the Government of India's decision No, below
F.R.30, including the principle of one for one has been satis-
fied with effect from 25,11,80 in respect of the cadre officers
mentioned below, who have been given proforma promotion from the
TICS Gr.II to TCS Gr.I (Selection Grade) in the Scale of Bs,1300-
60-1600/~,

Name of Officers, Name of post at present holding

l. Shri Amal Kumar Roy. Director of Panchayat Raj,Agartala.

2, Shri S.R,.Nandy, . Deputy Secy,to the Govt., of Tripura.

3. Shri M,L.Das Gupta. ‘Addl.District Magistrate & Collector,

- West Tripura,Agartala,
4, Shri K.Bhattachar jee, Director of Food & Civil Supplies,
5. Shri S.B.Chakraborty, Addl.District Magistrate & Collector,
South Tripura,

6. Shri B, Dutta. Asstt.Commissioner of Taxes. '
7. Shri P.B.Bhattachar jee Executive Officer Agartala Municipality{

8. Shri J.P.Gupta, General Manager,TRTC,Agartala.

By Order of the Governor,
Sd/- (S.R.Sankargn)
Chief Secretary to the Govt, of Tripura,

Copy to :=-
» The Chief Secretary, Govt, of Tripura,Agartala,
¥R OF X X ¥ %
6’\ ’ Sd/-
6-'50‘.‘“ . . * - (S. R, Sankaran )
' o : Chief Secretary to the
Epﬂw Government of Tripura.
o
<< ————
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ANNEXURE = 2

N\
No.F.2(6)-GA/78

Government of Tripura

Appointment & Services Department
KRR

Dated, Agartala, the November
7, 1985’

NOTIFICATION

In pursuance of Rule 30 of Tripura Civil Services
Rules, 1967 and in continuation of Appointment .& Services
Department Notification No.F.l0(15)=-GA/79 dated 6,10, 80
(2nd amendment) read with Notification No.F.19(13)-GA/79
dated 17.11,80, the following confirmed TCS Gr,II Offi-
cers are appointed to the TCS Gr,I(Selection Grade) of
Tripura Civil Service on substantive basis with effect
from 12,6,85 and until further orders :

Sl,No, Name of Officer Present post held

l, Shri M,L. Das, TCS Gr,I - Deputy Secretary, Civil
Secretariat, Agartala.

2, Shri S, Deb Roy, TCS Gr,I - Dy, Chief Executive
Officer,Tripura Tribal
Areas Autonomous District
Council, Agartala,

3s Shri S,N. Gupta, TCS Gr,I - Addl, D.M. & Collector,
West Tripura, Agartala,

4, Shri D.K, Bhattacherjee, - Dy, Secretary, Civil

TCS Gry 1 Secretariat, Agartala,
5. Shri H. M, Choudhury, - Inspector General of
TCS Gra I Prisons, Tripura,

é. Shri H, P, Shiv, TCS Gr,I - Addl, Registrar,
Co-operative Societies,
Tripura,

7. Shri J.P. Gupta, TCS Gr.I =~ Dy, Secretary, Tripura
_ Public Service Commi-
ssion, Agartala,

The above Notification is .issued in continuation
of Appointment & Services Department Notification
No.F,10(13)=GA/79 dated 22,11,82 and dated 12,6,83,

By order of the Governor,

Sd/ -
(P« Co Sharma)
Joint Secretary to the Govt, of Tripura,

Copy to :=-
l. Chief Secretary, Tripura, Agartala
* F % * H % * * %

Sd/ -
(P,C.Sharma)
Joint Secretary to the Govt., of Tripura,
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b GOVERNMENT OF TRIPURA | y
o ' CIVIL SECRETARIAT W
FINANCE DEPARTMENT -
(ESTABL!SHMEX"IT’ BRANCH)
‘Ne.F.9(1) (3) -Fin(B) /88, Dated, Agartulu_ the ;3,th Sept.,

1992,

PAY ETC. REGULA1ION SLIP (PROVISIONAL,

. The ofticer(s) named below is entitled to draw PaY etc. at ke monthly rate(s) shown from the dute(s) specified -
less the amount already drawn, if any

In case the pay/leave salary/increment(s) shown as admissible has-already beea drawn or withheld or is not
due under rules or order, this authority shall be treated as void to that extent. !

In case the officer is on leave on the date of increment.. the financial benefit from the jncrement will accrue
from the date of resumption of duties by the officer(s) coacerned. '

Deduetions of fund subscriptions and recoveries of loaas snd advances and other Government dues shall be
affected. Nothing shall be drawn beyond what is authorised below,

Name :— Shri J.P.Gupta,IAs,
» Addl.District Magistrate g& Collector(new District Magistrate &
Désignatien :~ ‘Collector, West Tripu.r;) '

- Scale :— _ Rs.3200-4700/~

Name, desigation and ' ' From From | From | From 'REMARKS
scale of pay. 1 ' :
1 ' 2 3| 4 K; . 6

e - T YUTVBB I3 5 TBE L IS EE— — e o
" l(1es-1). (1As ) 7 [ |

1. Pay :=Substantive/Officiating

5200/~ 4700/~ 474)0/-
2, Leave Salary :— f 4 ! ;

3. Special Pay :—-P 650/~

ersienal Pay : B 500/- :
. {

4. Perional Pay :— _ . : i
|

1

W

Sible '

$. Allowancves ... l Allowances aé admi

D. A. to AIS Officers in| Tripura.
A.D. A, | _' - |
" b 1
C.A. - | | j; n’
H. R A - f ﬁ | | N
Other alluwances }.A ! !
| { ! f
i i ] -
.Signa!ufe : /()1/
é%méf/Q» ,
: : (s.K.-DPUTTA)
/ - . . De!igﬂﬂl’ﬂﬂ Under Cceretary to the
- . Government of Tripura
Copy forwarded to : - - Finance Departnest.
N hri J.P.Gupta, IAS, District lMagistrate & Cellector, West Tripura,

. Agartala.
2. The District Magistrate & Cellector, West Tripura,Agartala'.ga ata

3. The Appolntment & Services D:par:meat, Civil Secretaniat, Tripura, Agartala,
4. The Estate Offices, P. W. D. Agartala, ~

 TGPA—4-3-92-10,000—J. C No. 1425




ANNEXURE - 4 31—
' No.11030/25/87-81S(1I) /
N7 Government of India
Ministry of Personnel Public Grievances W
-~

and Pensions Department

of Personnel & Training.
WP ¥ A6

New Delhi,the 2lst January, 1988,

To
The Chief Secretaries,
All State Governments/Union Territories.

Subject:= Regulation‘ofnpay in the senior time scale
of officers promoted from the State Services
in the IAS on appcintment to the IAS,

Sir,

I am directed to invite a reference to clause(8)
Section(l) of the Schedule II to the IAS (pay) Rules which
provides that the basic pay of a promoted officer in the
IAS time scale shall not exceed the pay and would have drawn
in the time scale of the IAS as a direct reduit on that date
if he had been appointed to the IAS on the date on which he
was appointed to the State Civil Services, It has been poin-
ted out that in some cases pay drawn in the "Lower Scale"
or "higher scale" as the case may be, as defined in Schedule
II to the IAS(Pay) Rules, on the date of appointment to the
IAS, is more than the maximum of the senior time scale of IAS,

2, Such cases have arisen where the pay scales in
SCS have been higher than the pay scale of the senior time
scale of IAS, The IV Pay Commission have observed that the
State Government must ensure that the pay scales of feeder
services to the IAS are not higher than the pay scales of IAS,

3. While these observations might be kept in view by
the State Govermments in revising the pay scale of the State
Services in order to remove the hardship which would be caused
by restricting the pay to the maximum of the senior time

scale where pay drawn in the SCS is more than the maximum

of the senior time scale, it has been decided that the pay

in such cases may be regulated as under :=-

" Where the pay drawn by the promoted officer in
the "Lower Scale” or "higher scale® as the e;se
may be, {_ - is higher than the maximum of the
senior “time scale of the IAS, he shall be enti-~
tled to personal pay equal to the difference
subject to the following conditions :-

(i) Pay plus personal pay shall not exceed
Rs¢.5700/= per menth,
‘ and
(ii) The perscnal pay shall be abscrbed in
future increments/increases of pay ".

’ ‘ Yours faithfully,
. /\p& Sd/- ,
(}» (V. R, Srinivasan)

\g§§¢ ~ Deputy Secretary to the Government India.
g .
(Aigfﬁérl

Copy to:- _
en) oY All Ministry and Department of the Govt. of India,
(o RS | sd/
(sR} T 5. 00f - )
: 'ziidﬁsbmwﬂ“M»; - Deputy Secretary to the Government of India
" j08 N
vt B e GOVERNMENT OF TRIPURA
" APPOINTMENT & SERVICES DEPARTMENT, AGARTALA
No.F.19(2)=-GA/88 Dated, the lst March, (% } '88,
. Copy to =
) All Heads of Departments/Finance
- ‘ Department for information,
.'-‘ Sd/"‘ l. 3 - 88
(P.G.Ghose)

Under Secretary to the Govt. of Tripura,



ANNEZURE - 5

TO BE PUBLISHED IN THE GAZETTE OF INDIA IN PART I
SECTION 2

No,F.14015/31/87=-AIS, 1
Government of India
Ministry of Personnel, P.G. & Pensions

Department of Personnel & Tfraining
P b b e N

New Delhi, the 5 December, 1988,

NOT IF ICAT ION

} In exercise of the powers conferred by sub-
rule(l) of rule 8 of the Indian Administrative Service
(Recruitment) Rules, 1954 read with sub-regulation(1l)
of regulation 9 of the Indian Administrative Service
(Appointment by Promotion) Regulations, 1955, the
President is pleased tc appoint S/Shri (1) S. Banerjee,
(2) S. N. Gupta, (3) B, K. Bhattacherjee,{4) H. M.
Choudhury, (5) J.P. Gupta, (6) S.B. Sen, (7) S.K.
Ganguly, members of the State Civil Service of Tripura
to the Indian Administrative Service on probation and
to allocate them to the Joint Cadre of Manipur-Tripura
under sub-rule (1) of rule 5 of the Indian Administrative
Service (Cadre) Rules, 1954, '

sd/-

( MeS. MATHUR )
DESK OFFICER.,

To

The Manager,
Govt, of India Press,
Faridabad (Haryana ),

No,F,14015/31/87-AI1S. I  New Delhi, the 5,12,1988,

A copy @ 1is forwarded for information to the
following = =

l, The Chief Secretary to the Govt, of Tripura,
Agartala, (with 7 spare copies for onward
transmisskon to the Officers concerned).

11?;** W% 3 AN W i

Sd/ =
( M.S. MATHUR )
DESK OFFICER.
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ANNEXURE- 6

( TO BE PUBLISHED IN THE GAZETTE OF INDIA PART I
SECTION 2)

No.14013/8/90-AIS (I11)
Government of India
Ministry of Personnel, P.G. & Pensions
( DEPARTMENT OF PERSONNEL & TRAINING )

%%
New Delhi, the 10-1-91,

In exercise of the powers conferred by rule 3A of the
Indian Administrative Service (Probation) Rules, 1954, the
President is pleased to confirm, in the Indian Administrative
Service, the following members of the Indian Administrative
Service borne on the Joint Cadre of Manipur/Tripura with
effect from the date shown against each :

1, Shri S.Banerjee 5.12,89
2, Shri S,N.Gupta 5.12.89
3. Shri D.,K.Bhattachar jee 5.12.89
4,9Shri H.M.Chowdhury 5.12.89
5, Shri J.P.Gupta 5.12.89
6, Shri S.B.Sen 5,12.89
7. Shri S ,K.Ganguly 5.,12.89

Sd/-
(S. Subhadra )

Under Secretary to the Govt, of India.
Tele : 3012285

To

The Manager,

Govt. of India Press,
Faridabad (Haryana)

No,F.14013/8/90-AIS(111) New Delhi, the 10,1.,91,
A Copy each is forwarded for information to :-

l. The Chief Secretary to the Govt, of Tripura,Agartala,
with reference to their letter No,F.12(2)=-GA/87(L)
wikhxzafazanzexkaxthak®x dated 23.6,90 (with seven spare
copies for the officer concerned),

¥ ¥ * X K ¥ K ¥ ¥ ¥

Sd/- ( S. SUBHADRA )
Under Secretary to the Govt, of India,
Tel : 3012285,

mi sﬁi [« 2]
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5 (e du ;'::: ‘ " GOVERNMENT OF TRIPURA
A Ll e » CIVIL SECRETARIAT
é ‘I }‘{ SOV oy s X FINANCE DEPARTMENT
| Le ;;‘;ff.pi " ) (ESTABLISHMENT BRANCI) ‘ _
AR e W " ‘ o : (3 7% woev,
% 53 P (e ) : Datcd, A artala, the ’
\ ey N0« 9 (1) (3»)-_Pin(&.)/88f~ , 8 A /757
"+ PAY ETC. REGULATION SLIP (PROVISIONAL)
” | | Th mmr;s)n : bdow ts eatitled to draw pay etc. 2t the monthly rale{s) skown from the date(s) specified
Y . e 0 ﬂnf !

less the amount already drawn,

L

In case the pay/leave salaryfinerement(s) shown 3% adminid)e bag alrendy been

duc under rules or order, this anthority shaft be treated a voiu.ﬂ Lo thay extent. .
| In case the officer is on keave on the date of mcremens, the floancial pegeg; from the fpcrement will  accrye
from the date of resumption of duties by chﬂicav) corcermed. : ’
Deducﬁohs of fund submnpbons and m:chn.ts of ﬂnf.m 20d advances apg other Governmeng docs  shoud Bo
.affected.  Nothing should be drawn beyood what 3 autarised below, |

© Name i Shri J.P.Gupta,1as
: Designation.:— Joint Secretary, -
Seale :— - .R8.3200-4709,/

" . Name, d;b'ig‘:‘uo-n'm . i From t From ! me» From REMARKS
RECE scale of pay ] j | — |
— T
1. Pay &Subsmtivdomdaﬁﬂg R§ Increment is
' ' allowegd,
2. Leave Salary .- -
3. Special Pay :— , :
4. Personal Pay g !
5. Allowances s .
'D. A. AS
A.D.A, .
C.A. f
H. R A. ! o3
Other allowances - ii [
| ! [ ,(‘ | :
v l
e @%M‘] |
( S.sen )
- o Designation Oﬁficer-Ozu—Speci al Duty,
Copy forwardeg to ¢ - '

Finance Depar'unent(Estto
Branch), oyt *0f Tripurs,
y. Shri JQP.GUpta,IAS,Joint Secmtary to thev Government of Tri

'2 S.A.Departrmant.

3. The Appointmen; & Services Dcpas:tmem, Civil Se.
4. The Estate Oflicer, P, w. D.

T e i .

e ————

TGP«\—-F4‘89-!0.00D =) C'No. |

e e e
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A : GOVERNMENT OF TRIPURA
R o " CIVIL SECRETARIAT
e ’ FINANCE DEPARTMENT
9.0 % 111 I (ESTABLISHMENT BRANTH) o
‘Mea9(1) (3)21n(x) /68  Ducd, Aganals, the )th August
PAY ETC. REGULATION SLIP (Px{O'i'lSlONAL) o .

The officer(s) named bdow is catitled to draw pay et a:th:e moathly rage(s) showa {rom the date(s) spodﬁcd
less the amount slrcady drawn. '

Ia case the pay/lcavc. sahry[mm:mcaz(s) swowa as admiss h\chasaircady bccn drawn or wxlhhc]d or is ot
duc under rules or ordcr this authority shall be treated as void 1o thay extent.

In case the officer is on leave oa the Jatc o mcrcmés_:, the financial bepefit from the increment wilf accrue
from e date of resumption of duties by the office:(s) concerned. ..

Deductions of fuad subscsiptions and secovenes of faans and Jdva.nccumd other Govcmmcnz dues  should  be
affxted.  Nothing shrould b.. dmvmbc/x)nd whil 55 Jutorised below, - ' ’

Name iy  Shrd: a.r.owd IAS.

Designation i~ Jedmt: Mrour:
Scale ;— ll.llﬂM"OO/o

I : N »

- Name, dcsxgn:l]:m a‘z;lmm i ' ‘ ————
~ scale of pay : From i From g From From ‘REMA.RKS
: LU _RR im“- 5 | 6
. | o 5..__.._.4.‘12‘”* ! l - bu hm:
1. Pay :-LSubsmnucho/liciaung ' gsy 7 4700/ o nti::atiu “of the
- | . [pay slip uudou-
S e T
3 Special Pay — SR S R N lm ‘to'lso’u.oa’o

P . Pexsemal ray;. 135/~ (Lor ,muw
4. Personal Pay 3— 1 SR

! -

> Allowasosi— Other pllewances es per
D. A. ,1‘ , &t};:.gsu«qrh te Ing
CADLA T , '
C.A. | \
H.R A ,
Otnw allowancey ! ‘
. ! ‘i

- Sigrnature

[ ‘."""J'l:)
R O Othrgo
Jovir >y, 'y 1o the,

bovcmuuu of Tripura

3. ccretaniat, Tripura, A(ga :
4. The Estate Officer, P, W, ] A gureaty, W |
. TGPA-1-4-89—§0.000~J (o4 No. t860. \M@W o |

, i LY
PN > o Commiss®"
) e
' P BRI
ot A

PN ——
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ANNEXURE- 9

NO,26 /5/90~AIS(II)

GOV- J: ENT OF INDIA
MINISTRY OF PERSONNEL, P.G., AND PENSIONS
( DEPARTMENT OF PCPSO’NEL & TRAINING )

NEW DELHI, the 4 June, 1991,

To

The Chief Secretaries of

All the State Governments and
Union Territoties.

Subject := Recommendations of the Fourth Central
Pay Commission grant of ad~hoc¢ incre-
mend to employees stagnating at the
maximum of their scales of pay,

Sir,

I am directed to say that it was decided
vide Ministry of Finance Office Memorandum No. 7(20)/
E,I11/87 dated 7th June, 1990 to treat stagnation
Increments as pay for the purpose of calculating DA,
CCA, HRA and retirement benefits in respect of the
Central Civil Government servants, This is, however,
not to be taken into account for the purpose of fixa-
tion of pay on promotion from one grade to another
grade, These instructions were extended in the cases
of Cfficers belonging to the All India services who
are serving in connection with the affairs of the
Union, vide our letter of even number dated l=-4-91,
It was also suggested that the State Governments may
consider extending these benefits to the members of
All India Services serving under them, in the light
of rule 2(b) of the All India Services(Conditions of
Service Residuary Matters) Rules, 1960,

2, The matter has further been considered
and it has been found desirable to clarify the exact
implications of the communication made vide our letter
dated 1-4-91, Whereas stagnation Increments are not to
be counted for the purpcse of fixation of pay on pro-
motion the State Governments have been requested to
consider the desirability of taking stagnation Incre-
ment into account for the purpose of calculation of
DA, HRA, CCA and pensionary benefits in respect of the
members of the All India Services serving under them,
In respect of grant of Dearness Allowances and

Contd. . . .pP/2
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. .

pensionary benefits to the members of the All India
Services, the rules applicable to them are the same
irrespective of whether they are working in the States
or are the Centre, Further, under the All India Servi=~
ces ( House Rent Allowance ) Rules, 1977, whereas mem-
bers of these services serving in connection with the
affairs of the Union are entitled to draw House Rent
Allowance at the rates and subject to condition speci-
fied by the Central Government in respect of officers
of the Central Civil Services Group 'A' those serving
in their State Cadres are entitled to draw this allowance
at the rates specified by the State Governments concerned
in respect of Cfficers of the State Civil Services,

Class I provided the allowance, the allowance thus,
allowed to them is not less than what they would have
drawn had they served in connection with the affairs

of the Union at the same station, It would thus be
observed fhat it would be necessary for the State
Governments to extent the instructions communicated

to them vide our letter dated 1-4-91 to the All India
Service Officers serving under them in regard to Dear-
ness Allowance and pensionary benefits. The same will

be the position in respect of House Rent Allowance in
case the benefits afforded to them by the State Govern-
ments concerned are inferior to the benefits which would
have been admissible to them had they served under the
Central Government at the wx same station,

3. Regarding counting stagnation Increments
for the purpose of calculation of City Compensatory
Allowance to the All India Service Officers serving
their State Cadres, the position would however be
different, As per the All India Services(Compensatory
Allowance) Rules, 1954, which includes the grant of
City Compensatory Allowance also, admissibility of
this allowance the members of the All India Services
is regulated by the orders of the Government under

Contd. . . .P/3




~
whom such members are, for the time being, serving.
The question of ccunting Stagnation Increments for
~ the purpose of calculation of CCA, for the All India
Service Officers serving in connection with the affairs
of the States would, therefore, require to be decided
by the State Governments concerned themselves,
4, It is requested that the above position
may be brought to the notice of all concerned for '
necessary action, ;
i
|
Yours faithfully,
Sd/- P, N. Narayana
3-6-91
Director.
NO.F.10(2)-GA/87
GOVERNMENT CF TRIPURA
APPOINTMENT & SERVICES DEPARTVMENT
Dated,Agartala,the 3rd July,1991.
Copy to :i-
1. All IAS/IPS/IFS Officers for information
# 5k ¥k * WK X £
Sd/- 3=7-91
( Me Majumder )
fg - Joint Secretary to
Q§y the Government of Tripura,

A -
“‘ ¢~ . \?ﬁ“o
\ qc~ f‘fcp ©
‘,«\“ >
@ qee™



PAY ETC. REGUL\T{ON SLIP (PROVI.SIONAI,)
: ‘ &

The oflicer(s) named below is entitled to Jdraw
less the amount already drawn, if any

GOVERNMENT OF TRIPURA
CIVIL SECRETARIAT
FINANCE DEPARTMENT
(ESTABLISHMENT BRANCH)

pay €tc, at the

40
AN CEX VI
‘ \,\g

!

* Dated, Agarinla the N en Marc
| N\ 1993
\‘\

J
‘I

‘

‘ LI
monthly rato(s) shown [rof the dute(s) specified

In case the pay/leave salary/increment(s) showa as admissible has already been drawn or withheld or is not

due under rules or order, this authority

In case the officer is ofi leave on the dare of
from the dats of resumption of duties by the officer(s)

Deduetions of fund subscriptions and recoveries of loans and

affected. Nothing shal] be

Name :— shri J.P, Gueta,
Designation —_—D.M.
Scale ;—

IAS
& Collec tor,

shall be treated as vousto that

increment, the finsncis) bencfit from the

extent. !

increment wil) accrue
coacerned.

advances and other Government dues shall be

drawn beyond what s authorised below.

- 23:3200-4700 /. e e e
Name, designation and From From H From From REMARKS
scale of pay. e ‘ . ] _
1 [ 2 oo 4 5 6
; S5412,.92 ’ ’r
1. Pay :wSubs!nnlivchtﬁciating ks, : 4700/~ |
I
2. Leave Salary :— |
- Personal Pay; 809/- |
3. Special Pay :— ‘ : ;
Personal pay: . 230/~ (for Stagnat.!Licn) ) J
4. Personal Pay ;- ; !
|
o | '
3. Allowances :- . i Other allowances ag
D. A’ I 3daissinle to AIS bfficers
l in Trirura.,
A.D. A. ! t . P
C.A. ' : '
| i
H. R A. ( L
Other allowances / j { : !

Copy forwarded to : .o
‘ '.ahri Jop: Gu_’éta, IAa

. The B».M. & Collector, Hest Tri

$. The Estate Officer, P. W. D. Agartala.

Signature

(~

Derignarion

. /‘. //V':‘ (:“5
Lﬂ/)'ﬁ/3///
TS A WY

S. e i -
Iinenos Pogoae oot

West Tripura,Agar{:alao

»ra,Agartala,
. The Appointment & Services D:xpartment, Civit Secretariat, Tripura, Agartala,

TGPA—4-3-92—10,000—J. C No. 3425,

Wﬁ

;,T"v
opu y o
Doy /:‘Id» G
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ANNEXURE=- 11 L

GOVERNMENT OF TRIPURA
APPOINTMENT AND SERVICES DEPARTMENT

NO.F.10(2)=GA/76 Dated,Agartala, the 14th July'9:

NOTIFICATION.
The Governor is pleased to appoint the following
IAS Officers of Tripura part of Joint Manipur Tripura
Cadre to the Junior Administrative Grade in the scale
of B5,3950~125-4700=150-5000/= (non functional) with
effect from the lst January, 1993, |

l, Shri Y,P.Singh, IAS (MT 84),f 'D.. M.
CGollector,: &outherhpura.Jf¢au:¢f

2, Shri R,P.Meena, IAS (MT: 84),Additional
Secretary, Government of Tripura,

3. Shri S.N.Gupta, IAS (MT: 84), Director, ‘
Settlement & Land Records, Govt. of Tripura.

4, Shri D.K.Bhattacharjee, IAS (MT: 84) ,Additional
Secretary, Government of Tripura.

5, Shri H.M.Chowdhury, IAS (MT: 84) Special
Commissioner,Incharge,Tripura Sales Empo-
rium, New Delhi.

6, Shri J.P.Gupta, IAS (MT: 84), D.M. & Collector,
West Tripura,

By order of the Governor,

Sd/- ( A. L. Chakraborty )14,7,93
Under Secy.to the Govt, of

Tripura,
Copy to :=-
> l, Chief Secretary, Tripura, Agartala.
’“9&6 R R R R

<4
*)§%%%E§k Sd/- (A. L. Chakraborty )

o Under Secretary to the
!.Smﬁﬁé%, os- Govt. of Tripura.
Secretstd . 01 4
¢ Electio®
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ANACXGRE (1

b GGVERNMENT OF TRIPURA
"y CIVIL SECRETARIAT
- FINANCE DEPARTMENT
(ESTABLISHMENT BRANCH)

. ‘ M NooF.9(1)(3)-Fin(Z)/e8 Dated, Apartala the { th August,
, - 1993,

PAY ETC. REGULATION SLIP (PROVISIONAL

The officer(s) named belew is entitled to draw pay ete. at the monthly rate(s) shown from the dute(s) speciﬁ;d
less the amount already drawa, if any : .

In case the pay/leave salary/increment(s) shown as adamssible hasalready been drawn or withheld or fs not
due under rules or order, this authority shall be treated as void to that extent. '

In case the officer is on leave on the date of iacremeat. the financial beacfit from the increment will accrue
from the date of resumption of duties by the oficer(s) concerned. -

Deductions of fund subscriptions and recoveries of loans and advances and other Government dues shall be
sffected. Nothing shall be drawn beyond what is authorised below.

‘ 7/
Name :=— 2hri JoP.Gupta,IAS, - ’
Designation :~- District iHagistrate & Collector, Jest Tripura,
Scalo :— Rs.3950-125-4700-150-50‘3‘@/-
Name, designation and- . From | From J . From From REMARKS
scale of pay. o 1 .
- s T 4 s | 6 T
1,93 LT
1. Pay i~Substantive/Oficiuting |
® 4700/~
2. Leave Salary :—

3. Special Pay :-F8780nal Pay : | §00/- | |

Personal pay # - 250/~ (for Etagnaijion)
4, Personal Pay ;— ‘ : '

| i

. I
' .
i .
|

5. Allowances :- -- :
' Allawances as admis‘siblc

D. A. to Al5efficers in (Tripura,
A.D. A. D | ; |
C.A. | 1" : : | |
1 . i | !
H.RA ( ,’ : ] |
Other ullu#}nccs | “ !
. ; . ,
/_\ _ i' I
Signature ( L
.6\,/1 /’ 0yl
(é. K. n\{vr’r.« é A/ l/
Designation Undez Beerato: ot the

; Goveri wr: ‘L. vurs
fofmfdtd o i Finance L, 1tment,

T Shri J.PoGupta,IAS,District lMagistrate & Lollector, West Tripure, Agartala,
2. The District Magistrate & Collector, .est Trifura, Agartola,

3. The Appointment & Secvices p:par:mcm. Civit Secrstarizt, Tripura, Agartala, W\
4, The Estate Officer, P. W. D. Agartala.

;~5-.-~~Ih4_9~»Unde~r——Sec.r.e.ta.;.y,..gevtﬁ‘, O Trimures Seds e N
TGPA—4-3-92—10,000—J. C. No. 3425. T visBepertments
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AnpEyyRe )3 |

| GOVERNMENT OF TRIPURA
lz = | CIVIL SECRETARIAT .
“ ~~’ FINAMNCE DEF\RTMENT ,
i (ESTABLISHMENT BRANCH) |
N .F br T
NoeFe9(1)(3)-Fin(Z)/88, DnuLAmumh,mg/(.th 1;94ua Ve

PAY ETC. REGULATION SLIP (PROVISIONAL)

i v- The oﬂu.er(s) nained belaw is entitled to draw pay etc. At the men
' less the smnuot alrendy drawn, iCuny

due under rules ot order, this authority shall be uu(cd 2 vo id to that extent.

thily mo(s) shown from the date(s) specified

In case the pav/leave salary/iocrement(s) show 1 as admissible kas already been drawn or witbheld or is not

1

i 1o case the officer is on leave oa the date of incremeat, the finagctal benefit from the lncrcmenl wm a0CIuo

from the date of reswmption of duties by the officers) concerned.

Deductions of fund subscriptions aad recoveries cf lozas and advaaces and otber Government dues shall be

efccted. Nothing shall be drawn beyond what is authrised below.

Name :— Shr:. JeP, Gupta,IAS

Scale :— Rs, 3200-4700/-—— Ns,3950- SDOO/-

DcSIgn.ﬁ;on Z‘_‘ELect;on Cammisaioner( dt&.aecrLtary,Govt. of Tripura).

!

| Name, dcngnanon and . I'rom From :] ‘From | From
[: __scale of pay. _ , t!”_ N
1 2 ) 4 5
T F T 1 1

' REMARKS

6

]

3,12, 9&3 5.12,92 512,90 b.12,

92 i) This supcrsedes the

1. Pay -—Sub:tanll‘v/clomcmu g i

ray etc,requlation

‘ ''slips issued
2 LonvoSalmy:—u Pay 3“700/—' 4700/?' 4700/~ AW700/- earlier under the
N P.Pay 1 | 675/=] 550/ 800/~ | 803/~ suthority of even
_ ’ ]T ‘ : number dated the
3. Special Pay :—pP, Pay ! ‘

30,8,91,23.3,93 and

{d I '

. for stagnatlon xl 125/-| 250/« 125/- | 250/~ 16,8.,93,

4. Personal Pay ;— l

? - 1.1.95 . 1,1.93 1) Oves payment mg
‘ 5. Allowuncw :— t . : be recoverad f'oith..
! D.a. Pay SOOU/T .1 4700/l ‘ :lth under intima-

i . 10
. o ADA | | | : n to this
ona ay =anluoo : 500/T i . 80D/ epartment,
, C.A. .
‘iPeroonal pay for : | ‘
stagnatidnRA_ | - 5 | ;

I! : Other allowance . ‘50/".

' ‘ : Allowafices as advissip

‘ ] 1 t A1
P . affLCﬁ § in Trinura, © s '
».! o
N Sigroture | e

| s A It

§ ~ (S. K. Dutta)
: Desipration Deputy Sacret-rv to the .

I C‘)Py forwnrdcd o . . : ) Governmeont « { “ripura,

$Ha 7o . Fisance (£t Branch.

Shri J,.pP, Gupta, IAS »Election Commiscj

2. The

2 'rhcADBPIUty Director, Panchayat Dapartﬁent Govt
ppointment & S :rvices Department, (.m! S:eeratariag, Tripura, A ! ’

4 The Estate Officer, p, W. D. Agartala, e

e —— e
- —— e

o 3425

ioner, (ﬁmﬁi S=cretary Govt,

Of Trlpl_ra)

of Tripura, Agartala,
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ANNEX UdS 134 44
PUBLISHED IN THE EXTRACRDINARY
GAZETTE OF INDIA PART II SECTION 3, SUB-SECTION(I)
DATED 9.5.1994, G

«
-

No.20011/2/93-AIS(1I)-A
GOVERNMENT OF INDIA
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES & PENSIONS
(DEPARTMENT OF PERSONNEL AMND TRAINING)
W EN R RRN

New Delhi, dated the 6th Mzy, 1994,

NOT IFICAT ION

G.SeRe 436 (E) in exercise of the powers conferred
by Sub=Section(I) of Section 3 of the All India Services Act,
1951 (61 of 1951), the Central Government after consultation
with the Governments of the States concerned, hereby makes the
following rules further to Amend the Indian Administrative Ser-
vice (Pay) Rules, 1954, namely :=-

1(1) These rules may be called the Indian Administrative
Service (Pay) third amendment Rules 1994,
(2) They shall come into force on the date of their
publication in the Official Gazette,
2. In the Indian Administrative Service (Pay) Rules,
1954 :=-
(a) In rule 4, in Sub=-rules (3), (4) and (5) respec-

tively, the following provisos shall be inserted at the end,
namely :=-

Provided that such fixation of pay shall be
irrespective of the year of alloiment assigned to him under rule
3 of the Indian Administrative Service (Regulation of Seniority)

Rules, 1987 ;

Provided further that if pay is fixed at a stage
which is common to any twb grades of the Senior Scale, the
officer shall be placed in the lower of those grades ;

\
»

(b) In rule 5, in Sub-rule (I) in clause (ii), iﬁ
the second proviso, for the words Senior Time Scale, the words,

senior scale shall be substituted: .

(e) In schedule II, in Sections I, II and III for the
words senior time scale wherever they occur, the words senior

scale shall be substituted.

Sd/ =
( Yo Pe Dhingra )

Desk QOfficer,
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- ANNE Xolde )3

S GOVERNMENT OF TRIPURA §°’
- CIVIL SECRETARIAT ‘

o FINANCE DEPARTMENT
' . (ESTABLISHMENT BRANCH)

No.F.9(V1)(3)--F‘£n(E)/aB, " Dated, Agarta'a the 315th February
' 1995,

4 ~

PAY ETC. REGULATION SLIP (PROVISIONAL,

The oflicer(s) named below is entitled to draw pay etc. at tt.e monthly rate(s) shown from the date(s) specified
less the amount already drawn, if any

In case the pay/leave salary/increment(s) shown as admissible has already been drawn or withheld or is not
due under rules or order, this authority shall be treated as void to that extent. v

In case the officer is on leave on the date of increment. the financial benefit from the increment will accrue
from the date of résumption of duties by the officerts) concerned.

Deductions of fund subscriptions and recoveries of loaas and advances and other Government dues shall be
affected. Nothing shall be-drawn beyond what is authorised below.

Name :— Shri JeP.Gupta, IAS(Retd, ),

Desiguation i c |
,Sca]:t,l___ 2~ State Election Commissioner{ Secretary to the Govt.of Tripura)

.

Name, designation and ¢ 1 —— o
' Fro : .
scale of pay. o ! From # From | From REMARKS
— - e e e .,' 2 ' 3o 4 - s i —-. 6____‘
995,94 - 1,8,94 f "'”“l“ e e
1. Pay :—Substantive/Officiating : . !
| A8¢5500/= N . |
2. Leave Salary :— , 1
3. Special Pay :— | |
v . . N q ;
4. Personal Pay ;—
$. Allowances :-—  Allowances a8 sdmissible
' ~ to AIS gf? ; Jo
D. A. ’ , ) icers an Tripur;a.
: o } » ‘
A. D. A, . ; - ’
C.A. ' ’ L ! '
o i |
H. R A, ’ o L ' /
‘ {
Other ll”u“ncﬂ ! l
! I‘ o N
j I II ~\ (~
Signature [ ) (
. !LXCP; FrXrOPTY)
Derignation T Secien s e
COPY I’Wlfdcd'to [ ' e ot ,I,..“.M“.: ‘“.Mh

l'i Ti JeP.bupta, IAS(Retd, )yStats Election Conmissioner.Tripura.Agartala."‘
5 he Dy,Director, Panchaygt Directorate,Govt.of Tripura,Agartala,

3. The Appointment & Services D:par:meat, Civil Secretariar, Tripura, Agartals,

4. The Estate Officer, P. W. D. Aganala. W

-~ TGPA—4-3-92-10,000—J. G No. J428. o W
| | A%
A,
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i To

The Joint Secretary to the
Govermment of Tripura,
Finance Estt, Branch.

Agertala, .

Subject :-'Reduction of Persoral pay in respect
of Shri J.P.Gupta, IAS= reptoration of.

Sir, ) \ _

Kindly refer to my representation dated .
the Lith July, 1994 on the above subject in which it was
pointed out that -by pay slip No.F.9(1) (3)=~Fin(E)/80

_ dated 10.2.1994 which was issued in supersession of the

. pay slips dated 30,8,91, 23.3.93 and 16.8.93, the

. personal pay allcwad ‘to me for protection of my substane
tive pay in the State Civil Service has been reduced
and recovery of alleged over-payment ordered, It was
prayed that the matter may be reconsidered and my per-
sonal pay restored, But unfortunitely no action has been
taken,

24 Gén careful examination of my case it

will be seen that pay slips dated 20.8.91, 23.3.93

and 16,8.93 were correctly issued and did not warrant

any interference because the personal psy granted fer

protection of my substantive pay in the-State Civil _

Service could not have been adjusted in terms of Govt, of

India letter :o,11030/25/87-AXS(1I) dated 21,1.88,,
~against another personal pay granted for stagnation,
.-Koreévar,'the-cnSQ pending before the Central Adminis-
trative Tribunal, Gauhati has since been decided and
a direction has been issued to take into account the
porsonal pay granted to me for protection of my Sube
stantiva pay in the State Civil Service for calculation
of my tetirement benefits.

3. Further, it will be seen that fixation

of my pay at %,5000/- wng wee. fo 1.1,93 by the said

; pay slip dated 10.2.94 was also incorrect. Accerding

LA S Do) to Sub-Rule 68 of Rule 4'of IAS (Pay) Rules, 1954, my

'*“Stlte Election  cmmissiones

¢
T
e

L e

TRIPURA., - pay on promotion to Junior Administrative Grade was to
be fixed at B,4,700/~ as was corractly done by the pay
slip dated 16.8.93.

. Contd.....P/2,
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4, Once my pay was fixed at 1,4,700/= w.e.f,
1.1.1993 as aforesaid, I am entitled to an increment

of 5,150/« w.0.f, 1,1.94, This may be allowed in a
fresh pay slip simultaneously reducing personal pay

for protection of my substantive pay in the State
Civil Service from &,800/= to h.650/-. The personal pay

- for stagnation i.e, 1,250/« 1s to be allowed in addition,

This will not make any change in the total of pay sX&x
plus personal pay as allowed by pay slips dated 23.3.93
and 16.8.93 1.9. 305.750/"0

S. Under the circumstahées, I request you to
please move the Govt, to cantel the pay slip dated

10.2.94 referrod to above, and restore the pay slips
dated 30.8,91, 23.3.93 and 16.8,93, issue a fresh

pay slip fixing my pay at .4,890/« w.,e.r, 1.1,94
along with the personal pay of .650/= for protection
of my gubstantive'pay in the State Civil Service and
personal pay of 1,250/- for stagnation as stated in
the faregoing paragraph and direct refund of-the
recovered emount on account of alleged over-paynent
totalling,m.6.468/-. In view of the finarcial hardship
faced by me, it is requosied that orders regarding refund
of the illegally recovered amount of %,6,468/~ may
please be passed by 3lst January, 1995,

For the above act of kindness I shall remain
ever grateful,

Yours faithfully,

S5d/= 8 Yy~

( J. P. Gupta )
State Election Coomissioner,
Iripurp,Aqartala,
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ANNEXURE-~ 14 A

NO.F.9(1) (3)~Fin(E) /88
Government of Tripura
Finance Department
Establishment Branch

G‘-b

' Dated,Agartala, the 8th February,1995,

To _

Shri J,P.Gupta, IAS(Retd.),
State Election Commissioner,
Tripura, Agartala.

Subject := Refixation of pay.
Sir,

I am directed to refer to your
letter No.,nil dated the 8th February, 1995
on the above subject and to say that your
pay has been refixed in accordance with the
clarification issued by the Government of
India in their ietter No,2686/93=-A1S (II)
dated 17.,12.93.

Yours faithfully,

Sd/- B.K.Chakraborty
Jt.Seceetary to the Govt, of
Tripura,

Copy to forwarded for information to :=-

1, Shri S.N.Gupta,IAS(Retd.) ,Member,
Tripura Sales Tax Tribunal,Agartala,
This refers to his application dated
5.1.95.

2. Shri D.K.Bhattacharjee, IAS(Retd.),
80 Akhaura Road,Ramnagar ,Agartala.,
This refers to his application
dated 3.1.95,

gecretaty: ommis;io»

E\ec\'\ on
Tripurs
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ANNEXURE=- 15

AN EXTRACT FROM THE DECISION GIVEN BY CENTRAL
ADMINISTRATIVE TRIBUNAL, GAUHATI IN O.A.
NO.120/93, 121/93, 122/93, 124/93, 125/93

and 126/93,

21, The respondents are directed to iecal-
culate the pension of the applicant within 3 months
from him thearrears of difference of epnsion and
other benefits within a further period of 3 months
i.e, within a period of 6 months from the date of
receipt of the copy of this order., This order shall
apply and form'part of each application mentioned

in the title,

22, It is made clear that the above direc-
tions will apply to the applicant in view of the
particular circumstances relating to them and may

not be treated ipso facto as of general application,

23, Each application is allowed accordingly.

No order as to costs,

Sd/- VICE CHAIRMAN

Sd/- MEMBER (ADMN)



cep e ey e
(,,L LadiS ¥ F OV T IR

. o——

- " —

AP Z0 YD 0L v TELl Uoar T hT T nE v
connCORI LnidAd (JanUS0rT VIT, L0 Cii L,
SONESL (oe\anl (E\SSL (Ee\ISL £5\0SL,: .

-f20971 oF ke.o91ib 918 einnunogeel adl R

.2e\oS! bas

- - ———

-

eridoen € niddew Juedoilcos orld Yo noianec eordd edsleo

bre ncteace lc 90n91513iib Yo epsIvsend mid el

eiltom € I boiyso Tordltzut s nidiiv atitensd 4qoddo

0 9i&oL shs rcrl a2dinem o0 1o boidnm s niddiv. .o.k

Lleds 1sbc 2inT ,29b70 2ind o vqodo srdd Yo Fciedax
¥ G

bsnoitsrsm noidsoiflzes rdoss Yo Jasq mr0l brs vious

-28%Ib
oriy Yo
yem bns

Jiofdpoile

«0l3iY o3 ai

oveds o Send 1s59l0 stsm i FI NN
veiv ai dnsoilyce and o yi--s [Lliw enoid
medd oF pnisisy esonsdemuoIisn Aslusidusc

6 leteriep 1o &s 0loel ceal reds91¥ ed Jer

LOY

ionikicos tewwlls ef rcidsotlceos riosd .C8

.23200 0oF es L0 C

:.;'u.'JJIII’\IAV ?LIV -\bf.’.

\ o . .
c A, T ade s —\‘\Da

1r




- + NO.20011/14/93-ATS (I1)-A &
Government of India :
Ministry of Personnel,Public Grievances and Pensions
(Department of Personnel and Training)

¢eo0s e

: | | © New Delhi, the 6th July,l99a,

NOTIFICATION

OSRuNO: weeeenneese. In exercise of the powers conferred by sub-
Seetion (1) read with sub-section (1A) of Section 3 of the All =~
India Services Act, 1951, (51 of 1951), the Central Government, after
consultation with the Governments of the States concerned hereby
makes the following rules further to amend the Indian Administrative
Service (Pay) Rules, 1954, namely |

1, (1) These rules may be called the Indian Administrative
Service (Pay) Sixth Amendment Rules, 1954,

2, (2) They shall be deemed to have come into force on the
30th September, 1993,

2. In the Note below rule 5A of the Indian Administrative
Service (Pay) Rules, 1954, the words "for the purpose of fixation
of pay on promotion to higher posts", shall be omitted,

‘Sd/-

. ( Y.P, DHINGRA )
' DESK OFFICER
D |
\ A EXPLANATCRY MEMCRANDUM

The members of the Indian Adminbstrative Service

s b&fggnating at the maximum of the Junior Scale/Senior Time Scale/
Y

- v“xv.;{\ﬁnior Administrative Grade/Selection Grade/Supertime Scale/ will

o get one stagnation increment each for every 2 years of such stagna-
tion, subject to a maximum of three increments,These increments are °
in the nature of personal pay and are not taken into accouht for -

fixation of pay on promotion to higher posts and for applying the
ceilling on pay plus special Pay.This position is based on the

Ministry of Finance instructions on the Subject whieh are relevant
in the cases of the Central Government employees,That Ministry have
taken a decision to count stagnation increments for the purpose of
pay fixation on promotion also,As their orders became effective on
30¥h September,l993,the Indian Administrative Service (Pay) Rules, °
1954, are also being amended accordingly from the same date,

It is certified that no member of the Indian Admisistra-
. tive Service is likely to be adversely affected by this notification
being given retrospective effect, / ~
. « Sd -

( Y.P. DHINGRA )
DESK OFFICER
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IN FTHE CENTRMIKBRINISTRATIVE TRIBUNAL : GUWAHATI
mﬁ@};\mm\mw e
BENCH : GUWAHATI
IN THE MATTER OF =
CeAes NOo 34 OF 1995.
-Shri J.P. Gupta , .

- Applicant

-~ Versus =~
' Union of India and others.

'~ Respondents

- AND =

IN THE MATTER OF =

A Written Statement on behalf
of the Respondent No.Z, the State

v of Tripura. L R

WRITTEN STATEMENT

1, Shri g g, Mukherjee 5/° it.Biswa Rn,Mukher jee

Deputy Secretary to the Govermment of Tripura,
Appointment and Services Department, do hereby

solemnly affirm and declare as folloﬁs.

1. That I am the Deputy Secretary to the

Government of Tripura, Appointment & Services

Department and have been authorised and empowered

to file e
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Deputy Secretary to th.
Governmant of Tripura

to file this Written Statement on behalf of the’
State of Tripura. I have gone through the relevant
records of the case and also application filed by
the applicant before this Hon'ble Tribunal and

understood the contents thereof.

2. - That save and except what has been specifically
admitted in this Written Statement, ail other state=-
-ments made by the applicant as against the State of
Tripura may be taken as denied by the State of Tripura,

the Respondent Nos 2.

3, That as regards the statements made in
paragraph 3 of the application, this deponent states
,tha£ the payscale of T.CeSe. Grade-I officer is
higher than that.of the I.A.Ss i.es payscale of
TeCeSe=I is Rs.¢3600~-5800/~ while that of the
I.A«Se officer is Rse3200-4700/-. The applicant

is d:awing the pay of Rs.5500/= in the payscale of
Rs.3600=5800/- as T.CeS=I officer, while he was
promoted to Indian Administrative Service. The
State Government fixed his pay as an I.A.Se officer
at the maximum of IAS Scale i.e. Rs.4700/— of the
scale ﬁith the residue of Rs.800/~ in the pay as
T.CeSe~=1I as personal pay to protect his substantive
pay ie.ee last basic pay of the State Civil Service
minus the maximum amount of the I.A.Se. Payscale.

According to the Government of India's

letter «ee



Governmant of Tripure
S~
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! rrs
Deputy Secrerary 1o

»

letter dated 21.1.88 which has been annexed as
Annexure-4 to the application, the personal pay
shall be observed in future increment/increases

of pay. Thereafter the officer concerned

earned the 2{(two) stagnation incrementsAat the
rate of Rs.125/~ each on 5.12.90 and 5.12.92
after completion of every two years of service.
According to the Government of India's instruction,
persona§§¥5ubstantive) were ad justed against the
stagnation increment allowed in the ' shape of
personal pay. This deponent further states that
after his p:omotion to Junior Admn. Grade in the
scale of Rs.3950-~5000/-, the pay of the applicant
was fixed at Rs.5,000/~  i.e. at the maximum
with effect from 1.1.93 by merging the personal
pay allowed at the time of;promotion to I.A.S.and
a residue of. pay of Rs.500/~ was allbowed as

personal pay. ©On promotion to Junior Admn Grade, the

applicant would not be entitled for drawing the

stagnation increment in the nature of personal pay,
which he drew in the Senior Bcale, though the
personal pay of Rs.500/= as stated above would
continue to be admissible to him as per Govérnment

of India's decision/instruction.

- A copy of the said communication issued by
the Desk Officer, Govt of India, Mingstry
0of Personnel, Public Grievances and Pension,

Department of Personnel and Training in the

month eso



Deputy Secretary 1o 11,
Governmant of Tripura
dﬂ
V).

month of December, 1993 to the Chief
Secretary to the Government of Tripura
relating to the benefit of the stagna-
=tion increment to I.A.S. officer
promoted from Senior Time Scale to Junior
Admn Grade is annexed herewith and marked

as ANNEXURE='A‘,

4. That as regards the statements made in
paragraph 4 of the application, this deponent denies
the correctness of the same and begs to state that
a provisional pay slip was issued by the State
Government in the F.D's Pay Slip No.9(1)(3)FIN(E)/88
dated 16.8.93 fixing the pay of the applicant on
promotion to Junior Admn Grade with effect from
1.,1.93 but at the time of fixation of his pay on
promotion to the said gradé, the State Government
inadvertently did not adjust the personal pay
against the future increase of the pay of the
applicant which was however, done at a later stage
in ;he revised payslip issued on 10.2+34 and as a

result, recovery of Rs.6,468/~ was made which the

'State Government was entitled to make being the

amount paid in excess. This deponent further states
that as per instruction of the Govermment of Tripura,
pay of the applicant was re-fixed after adjustment of
personal pay against the stagnation increment and

also merging the personal pay (substantive) with pay

on promotion ..
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he scale

s Deputy Secretary 1o
 ©Governmant of Tri_a.e

on promotion to the Junior Admn Grade i
of Rs.3900-5000/~ with effect from l.1,93. After
re-fixétion of pay, a revised payslip was issued

on 10.2.94 on modification of earlier payslip and
as such, recovery of the said amount of Rs.6,468/-
effected due to overdrawal by the applicant. The
said fixation of pay and recovery ®» was done as per
rules and as per instruction issued by the
Government of India in that regard.

5. That as regards the statements made in
paragraphs 7(vii) and 7(viii) of the application,
this deponent states that the payslip was issued
inadvertently due to some mistake and which was
when came to the notice of the State Government,was
rectified by issuing a fevised payslip on 10.2,94
showing the actual pay of the applicant. In this
connection, this deponent begs to reiterate the
statements made hereinbefore in this written

statement.

6. That as regards. the statements made in
paragraphs 7(ix) and 7(x) of the application,this
deponent begs to reiterate the statements made

hereinabove in this weitten statement.

e " That as regards the statements made in

paragsaph 7(xi) of the application, this deponent

states esee
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states that the 2 (two) stagnation increments

@ Rs.125/- each were allowed to the applicant

over his personal pay of Rs.800/- by mistake,
which were subsequently revised and accordingly,
phe payslip was issued reducing the personal pay
( substantive) as per the Government of India‘'s
instruction but the total amount of personal pay
was the séme as before. In this connection, this
deponent also begs to reiterate the statements

made hereinbefore in this written statement.

8s That as regards the statements made in para-
-graph 7(xii) of the application, this deponent
states that the payslip of the applicant after
re-fixation on promotion issued on 10.2.,%4 was a
correct one and previously a provisional payslip

was issued due to some mistakees

9. ' That as regards the statements made in para=-
-graph 7(xiii)} of the application, thié deponent
states that the over-payment made to the applicant
was subsequently recovered on the basis of the
revised payslip issued on 10.2,94 before retirement
of the applicant. This deponent further states
that under Rule 5(a) of the I.A.S. Pay Rules, 1954,
a member of the I.A.S. is entitled to stagnation
increment for every two years of service rendered

after reaching maximum of payscale but ceases to

araw ese
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Governmis

I
draw (stagnation increment) on promotion to higher
grade. Since the applicant got appointment to the

L not

Junior Admn Grade of I.A.S. with effect from 1.1.93
he wagﬁgntitled to draw stagnation increment, which

he drew in the Senior Grade Scale, for his promotion
to the higher grade.

10. That as regards the statements made in

paragraph 7(xiv) of the application,this deponent

states that sime the increment (stagnation)
increases the pay of the applicant, the amount

equal to the personal pay (stagnation) has been:«:j
ad justed by reducing the personal pay(substantive).
This deponent states that neither the stagnation
increments were added to the basic pay nor the

same has béen taken into account for fixation of
pay on promotibn to higher grade.

11, That as regards the statements made in

paiagraph 7{xv) of the application, this deponent
states that thé ad justment of personal pay
(substantive) granted to the applicant for
protection of his substantive pay against the

stagnation increment was made as per Government of

India’s guidelines/instructions. Since the stagna-
=tion increment increases the pay of the

applicant that has to be adjusted by reducing the

amount of personal pay (substantive) as granted on

promotion eee



3 4
o8
5o
o2\
fnlls \»
ag‘ \o
DO
QU

promotion to I.A.S., the stagnation increment was
allowed to the applicant as an increment but din
+the shape of personal pay only which ceases to

draw on promotion to the next higher gradee.

12. That as regards the statements made in para-
-graph 7 (xvi) of the application, this deponent
states that since the pay of the mpsmX%x applicant
was at Rs.4700/- plus personal pay of Rs.800/-
including the stagnation increment of Rs.250/-prior'
to his promotion to the Junior Admn Grade in the
scale of Rs.3950-5000/-, haspay was fixed at Rs.5,000/-
i.ees the maximum of Junior Admn Grade by merging
personal pay of Rs.300/~ out of Rs.800/- in accordance
with the Govermment of India's instruction. Sub-Rule
6(b) of Rule 4 of the I.A.S. Pay Rules thus only
operate in respect of fixation of pay where there is

no question of stagnation of increment.

13, That as regards the statements made in para-
-graph 7 (xvii) of the application, this deponent
states that the pay of the 3¥pps ¥ppE applicant was
fixed at Rs.5,000/~ with personal pay of Rs.500/= on
promotion to Junior Admn Grade with effect fram 1.1.93.
The calculation of pension of the applicant was made
on thebasis of the last pay (after re~fixation) and
according to the Pension Rules. After amendment of
the I.A.Ses Pay Rules, 1994 and as per Government of

India's decision, ' the pay has been re-fixed by

. O
merging ees
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merging personal pay (i.e. 100%). On the basis of

the Last Pay as re-fixed and admissible,the pension
of the applicant has been re~calculated and forwarded
to the Acrountant General, Tripura for issuing revi-
-sed pension vide communication No.9{1)(130)~F(E)/95
dated 19.10:;95 issued by the Finance Establishment
Branch,_Government of Tripura. As the pay of the
applicant was fixed at Rs.5,000/= being the maximum
of the scale in the payscale of Rs.3950~5000/~ on
promotion to Junior Admn Grade, the entitlement of

further increment in that grade does not arise at alle

14, That as regards the statements made in para-
~graph 7(xviii) of the application, this deponent
states that the personal jpay sc allowed to protect

the substantive pay of the applicant on promotion to
I.A.S. has only been taken into account for fixation
of pay in the higher grade with effect from 1l.1,93.
The pay of the applicant was at Rs«4700/-plus Rs.800/-
as personal jpay (substantive) prior to his promotion
to Junior Admn Grade. On promotion, Rs.300/- only as
personal pay has been merged with the pay and thus,

has been fixed at Rs.§,000/~- with the residue of

Rs.500/= as personal pay.

1s5. That as regards the statements made in
paragraph 7(xix} of the application, tnis deponent
states that the applicant omp promotion to Junior Admn

Grade would stop drawal of stagnation increment since

he was notese
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he was not stagnating in the higher grade i.e. in
Junior Admn Grade with effect from lel¢93.
1l6. That as regards the statements made in mra-

-gréph 7(xx) of the application, this deponent
sfates that the stagnation increment granted to the
applicént has not been taken into account at all

for fixation of pay on promotion to the Junior Admn
Grade in the payscale of Rs.3950-5000/- with effect
£rom 141493 though the personal pay {substantive) of
Rse300/= only 6ut of Rs.800/- was however, taken
into account and hence, his pay was fixed at
RS.5,000/= (i.e. Rg,4700/~ + Rs.300/- = Rs.5,000/=)
with effect fram 1.1.93 with his personal pay of
Rs+500/=.

17, That as regards the statements mus® made in
paragraph 7 {xxi) of the application, this deponent
states that the revised payslip was issued on
10,2494 to the applicant taking into account the
entire facts as stated above and also in accordance
with the instruction of the Government of India and
also rules. The said payslip was lssued to the
applicant giving the pay and personal pay to which

he is actually entitled to.

i8. That as regards the statements made in

paragraph 8 of the application, this deponent

denies e
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denies that the amount has been illegally recovered
from the salary by issuing revised payslip. In this
connection, this deponent begs to reiterate the
statements made hereinabove in this Written Statement

relating to issuance of revised payslip.

19, That as regards the relief sought for by
the applicant, this deponent states that the
applicant is not entitled to the relief claimed
in view of the facts and circumstances of the

case as stated above.

VERIFICATION

I, shri B.R.Mukherjee S/0 Lt,Biswa Bn,Mukherjee

Deputy Secretary to the écvernment of Tripura,
Appointment and ServicesvDepartment, do hereby
solemnly declare and verify that the statements
made in this Written Statement are true to my
information derived fram record which I believe

to be true.

and I sign this verification on this 2.5 th

day of March, 1996 at Agartala.

—
Deputy Secretary to the

. mant of Tripura.
signatFe P
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‘IN THE CENTRAL ADMINISTRATIVE TRIBUNAL . < ;-g
l ® < g
GUWAHATI BENCH .,:i\ Xt
_ 7 o b
' L
" o = M
In the matter of: CE _g, é'é a
T il
N l - < G
: _ \f ” -; g
Q.A.No.34 of 1995 3,3
Shri J.P. Gupta = .....<.. .Applicant. -
‘ o : S
T o &
Union qf India and Ors. .......Respondents.
~AND-

In the motter of:
Written Statement on behalf of

Respondent No.t.

I, Y.P. Dhingra, Desk Officer, Ministry of

Personnel, Public Grievances and Pensions, Department

of Personnel and Training, New Dethi, do herebf

solemnly affirm and declare as follows:-—

i. That a copy of application alongwith an ordeﬂ

passed by this Hon’ble Tribunal have been served upon

the respondents and being called upon, I  do hereby

file the Written Statement on behalf of respondént

No.1i.
2. That the IAS (Pay) Rules have been amended on
State

L

14.7.1995 and by that amendment protectioh qf

pay in respect of promoted officers can be alliowed on

notional basis . with retrospective effect from

1.1.1986. Actual benefits on ihis count are already
available from 9.5.1984. The applicant in this case
should therefore have no grudge in so far his relief.

sought for 1is concerned. The

infructuous

application 1is  now

in view of the amendment made on 14.7;95f



and in the interest of justice.

The sald amendment' éOntaining Now20011/2/93—AIS(iI)—A‘,
'~da{ed‘14.7.1995 ssued by the Government of India,x}

 'Ministny of Personnel, P.G. and Pensions (Departiment

of Personnel and Tr&iniﬁg), New Delhi is enclosed and

same is marked as Annexure R.1.
3. That in view of the amendments . as pef

Annexure R.1, the present appllcatlon is llable to be

~dismissed belng 1nfructuous

4. . That this Wr;tten Statement is filed bonaflde

I ACE) a

Dl Cffacer

VERIFICATION

4
Oeptt. © Lt weT

. ,\L]n(x

I, Y.P. Dhingra, Desk Officer, Mlils ry of
Personnel, Public Grievances and Pensions, Department

of Personnel and Training, New Delhi, do ,hereb?
'solemnly affirm and déélare that the contents made ip‘

rparagraph 1 of thls ertten Statemenf are true to m&:

knbwledge and those made in paragraph 2 are derlved
from records which I believe to be true and resis are
humble subm1SS1ons beore thls Hon ble Tribunatl.

AND I sign this Ver1flcat1on on this ; 

day of & [g(— [\107 1996 at New Delhi.

(Y p bﬁl\g(lgiﬂ
E13
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(TO BE PUBLISHED IN THE GAZETTE OF IND{A PART II SECTION 3
S SUB~SECTION(L) )
. y o
i ‘ .
' g S No,26011/2/93-AIS(II)=A - {é;7
. Government of India :

. Ministry of Personnel, P.G. & Pensions
o (Deptt., of Personnel & Trg,)

* % %

New‘D'elhi, tne/g :E:-J&/ ‘q?r

- NOTIFICATION

GeSeReeweseseseIn exercise of the powers conferred under sub section

(1) of Section 3 of the All India Services Act, 1951(6l of 1951)
and in consultation with the State Governments concerned, the
Central Government hereby makes the following amendments to the

Notification of the.Government of ‘India in the Ministry of Personnel

Public Grievances and Pensions No. GSR 436(E) published in the
Gazette of India Part II Section 3 sub-section(i) dated the 9th
May, 1994, namely:- 3

.+ In the said Notification, for sub-rule (2) of rule
1, the following sub-rule shall be substituted, namely:-

4

< .

1. (2) " They shall come into force on the date of their
, . .publication in the Official Gazette, Notional
benefits on account of these amendments shall,
however, bc admissible from the lst day of

January, 1986", .
P \

7

(v.p ﬁhingra) -

Desk|O0fiicer

EXPLANATORY MEMORANDUM

The State Civil Service Officers and Non=-State Civil Service

. Officers appointed in the Indian Ad@ministrative Service under the
~Indian Adninistrative Service (Appointment by Promotion)Regulatio-
. s, 1955 and the Indian Administrative Service (Appointment by

Selection) Regulatiocns, 1956 respectively, had been demanding
protection of pay drawn by them in t he State Governments, on their

' appointment in this Service. Such protection was earlier available
‘to the extent of the maximum of the Senior Time Scale of this

Service and Personal Pay with the conditions that pay plus personal
pay . would not excéed #,5700/~ per month and the personal pay

- would be.absorbed in future increments/increases in ray. The

; . o o ‘ N . i 0000002/"000
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Indian Administrative Service (E%y) Rules, 1954 were accordingly

amended Vide this Department's Notification number G.5.R.436(E),

- dated 9th May, 1994 so as to provide for the protection of
their State pay to the extent of 15,5700/~ d.e. the maximum

of the Selection Grade which is the third and the last component
of the Senior Scale of the Indian Administrative Service, and
the concept of 'Personal Pay' was done away with, These
amendments were made effective from the date of their publication
in the Official Gazette which was 9th May, 1994, As the

date of effect of the said Notification is till causing

hardship to the S.C.S./Non-S.C.S. officers appointed in the
I.AsS.y it has been decided to make these amendments notionally
effective from 1,1,86 from when the revised®'pay scales in
respect of the All India Services came into being on the
recommendations made by the Fourth Central Pay Commission,
Whereas the promoted IAS officers would get their pay refixed

on this basis from 1,1,86, no arrears of pay cn account of this

‘amendment for the period from 1,1.,86 to 8,5,94 would be

admissible, :

It is certified that no member of the Indian Administ-

‘rative Service is likely to be adversely affected by this

Notification being given.retrospective effect from 1.1,86 on
noticnal Dbasis, ,}

St i

( Y.P. Dfi'?i—ngra ) B 2
Desk [pfficer

To

The Manager,
Govt, of Incia Press,
Mayapuri,
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. NOTE:= The Principal Rules were published vide Gazette No. 158
dated 14,9,1954 and were subse:; uently 1y amended vdde the
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S;ONO.

21,

'220

23,
24,

25,

26,

o217,

28,
29,
30,
31, -~
320'
33.
34.
35f
36
37,
38.

39,

490,

41,

42,
43,
44,
45,

46,

a7, "
48,
49,
50,
51,
52.
53..

G.S«R.NO,

778
374(E)
376(E)

378(E)

976
979
1013 .

1066

427(E)
430(E)
1202
A6T7(E)
468(E)
469(E)
1260
1300
1348

92
176

A8

309
185(E)
281(E)
278(E)
293(E)

1 296(E)

305(E)
752
345(E)
433(E)
458(E)

"472(E)

2661
2557

xﬂl

8(E)
4.
26(E)

“61(E)

197
73(E)

234(E)
236(E)

207(E)

603

: 330(E)

' follow;ng notlflcatlons.—

Date

- 1241,1974
126,2,1974

28,2.,1974
16,3.1974
25,4,1974
29,6,1974
13.7.1974
27,7,1974
26.8,1974
26.8,1974
26,8,1974

14,9,1974

14,9,1974
21,9,1974

. 5,10,1974

16,10,1974
17.10,1974

l6g11.1974

15,11,1974
15,11.1974
15,41,1974
30,11,1974
7¢12,1974
21,12,1974
25,1,1975
80231975
18,1.,1975
83,1975
2.4,1975
16,5.,1975
13,5,1975
23.5.1975
26,5,1975
28.5,1975
21,6,1975
25,6,1975
30.7.1975
22,8,1975
29.8.1975
15,11,1975

25.10,1975

3.1,1976
1,1.1976
17.1,1976
17.1.1976

 31,1,1976

14,2,1976
10,2,1976
17.3.1979
17.3.,1979
6.4,1976

1.5.1976

11.5.1976

Se NO.

7S,

77,
78,
79,

’ 80.

81,
82,
83,
84,
85,
86.

87.

883 N

" 89,

90.
o1,
92.
93,
940
95,
96,
97,
98,
99,

100, -
101,

102,
103,

1040:

105,
106,
107.
108,

900
417(E)

426(E)
911 ,
405¢E)
" 466(E)

1157
786(E)
789(E)
1368
822(E)
849(E)
859(E)
947(E)
954(E)
125

45
52(E)
473
863
531(E)
545(%)
549(E)
655(E)
1286
655(E)
45
5(E)
215
952
586
666
923
1127
1236
1281
1278
1326
575(E)
159
A72
628
291(E)
290(E)
771
812
1038
1016
S91(E}
1372
650(E)
629(E)
597(E)
77
24(E)

" o A S b Y ST S S b U S G I G S U A D P ST SO SO

GeS.ReNO, Date

26,6.1976
22,6,1976
25,6,1976
10,7.1976
16,6.,1976
23.7.1976
7.8.1976
31,8.,1976
7.,9.1976
25.9,1976
31,8,1976
15,10,1976
1+11,1976
24,12,1976
27.12,1976
29,1,1977

28,1,1977 -

1,2.,1977
2,4,1977
90761977
19,7.,1977
29,7.1977
3,8,1977
23.8,1977
1,10,1977
23.8,.,1977
4.1,1978
6.5.,1978
11,2,1978
2907.1978
27.5.1978
27.,5.1978
22.7.,1978
16,9,1978

+14,10,1978

28.10.1978
28,10,1978

11,11,1978
- 8,12,1978
'3.2.,1979

31,3,1979
28,4,1979
10.5,1979
10.5,1979
9,6,1979
16.6,1979
11.8.1979
4,8,1979
24,10,1979
17.11.,1979
27,11,1979
17.11,1979
30,10,1979
26.,1,1980
30,1,1980

. o - -

oM



1 9.2,1980

159
220(E)
222(E)
288(E)
290(E)
A4T(E)
770
952
530(E)
523(x®)
572(E)
120
701(E)
703(E)
47(E)
230
295
293(E)
295(E)
529
489
615
640
890
926
945
422
420
510
610
617
619
777

619(E)

631(E)
933
958
764(E)
18(E)
204
333
44T7(E)
508
932
899(E)
901(RE)
918(E)
35

400
470
1056

1240
49

107
250
639
637
569(E)

21,4.1980
21,4,1980
21.4,1980
5.6.1980
24.,7,1980
26,7.1980
20.9,1980
8,9,1980
8,9,1980

©7.10,1980

8,11,1980
17,12,1980
17.12.,1980
5.,2,1981

- 28,2,1981

21,3,1981
15,4,1981
15,4,1981
6.6,1981 -
23,6,1981
4,2,1981

11,7.1981
5.9,1981

19,10,1981
24,10,1981
8,5,1982

8.5.1982.

5.,6,1982

17.7.1982
24,7,1982
24,7,1982
18,9.,1982

- 20,10,1982

29.10,1982
20,11.1982
4,12,1982
18.12.1982
10,1.1983
12.3.1983
¥5,4,1983
#:4,5,1983
16.7.1983
10,12,1983
20.12,1983

20,12,1983

24,12.1983
21.1,1984
21,4.,1984
19,5,1984
13,10,1984
15.12,1984
19.1.1985

2,2,1985
9,3.,1985
6.7.1985
6.741985
15,7.1985

—-—uu—-———-—nﬂu—m-———nm——n-’nu—‘nnnm..--—a-

745
1223(E)
1004
1108
80(E)
336(E)
341(E)
311

418
420
492
804
869
870
1044(E)
263

394

480

508

507
648
726
493
621
68

106
107

U S cam TS M ot D SMS GwS S TS GH A G WBR G GUF S A WSS WS KR 000 AW Gl W7 ey ca

5,10, 1785
14,12,1985
4.12.1985
18.1,1986
8,2.1986
22.3.1986
29,3,1986
31,5,1986
20,9,1986
18.10,1986
13.12.1986
10,1,1987
14,10,1987
13,4,1987
20,6,1987
15,8,1987
18,9.1987
17.10,1987
15,11,1987
5,12,1987
25,12.1987
26,12,1987
14,12,1987
23,1,1988
16,4,1988
16,4,1988
26,5,1988
30,6.1988
20,8,1988
2.8,1988
24,9,1988
28,12.,1988
31,12,1988
31,12,1988
3,2,1988
1,3,1989
28,3,1989
6¢5,1989
17.6,1989
17.6.1989
22.7.1989
4,11.1989
25,11,1989
25,11,1989
6,12,1989
5.5.1990
30, 6,90
4.8.900
igtgfgo
20,10, 90
8.12,90
To9e91
26,10,91
22,2492
743492
703492




S.No, G.S+R.NO. Date SeNO, G.S.R.NO, Date
226, 194 = 9,5.,92 236, 588 26,12,92
227, 199 9,5,92 237, . 527 . .28,11,92
229, 226 16.,5,92 239, 21 9.1,93
230, . 239 -~ 23.5.92 240, 84 13,293
231, - 405 . 12,9,92 241, 126 6.3.,93
232, - 407 12,9.92 242, ©238 15,5,93
233, - 413 19,9,92 243, . 259 . 29,5.93
234, 449 ©10,10,92 244, 535(E) 06.8.23
235, 480 . 31,10.92 245, 447 11,9,93
: 246, 598(E) - 8.9.93
247, 657(E) 15,10,93
248, . 655(E) 15,10,93
249, 6 . - . 1,1,94
250, 29 . 15,1,94
251, 95(E) 12,2,94
252, S 343(E) . 29,3494
253, L436(E) 9,5,94
254, ~ 310 247,94
255, ' 334 * 23,7.94
(y.p./DHTROEE Y >
'DESK OFFICER
To

The Manager,

- Government of India Press,
Mayapuri, Ring Road,
.NEV DELHI,
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Copy forwarded for information to:«

1 The Chief Secretaries of all State Government.

2§ The Comptroller- and Auditor General of India,
, New Delhi (witH 3 spare coples).

*>

A,Gj, Central Revenues,. *

Accountant Generals of all Staﬁes.

_Secretary, UPSC (with 5 spare copies).
The Director, LBSNAA, Mussooria,
Lok Sabha Secretariat(Committee Branch), New Delhi,

» Rajya Sabha Secreturlat(CommlttLe Branch); New Delhi,
» UTS Desk, Ministry of Home Affairs, New Delhi,

- 10,IPS~-II Section, Ministry of Home Affairs, New Delhi,

. (with 5 spare copy) ‘
11,AIS~III Section(with 2 spare copies),.

12,A1l1 Ministries and Dcpartments of Government of India,

13 ,Ministry of Env1ronment and Forests(Department of
Environment and Forests & Wild Life), New Delhi,

14.The President, Forest Research Institute & College,
Dehradun(with 2 spare coplos).

- 15,Department of Forests (IFS~-II Section), New Delhi

(with 5 spare ccpies),

16,Ministry of Finance, Expenditure~III-A,

17.,AIS(I) Section(with 10 spare copies).

Spare copies=250,
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